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MR. DEPUTY    CHAIRMAN :   J House stands 

adjourned till 2.30 P.M. The House   adjourned    
for lunch   at    thirty-six    minutes past one of the 
clock. 

The House reassembled after lunch at half 
past two of the clock; THE VICE-CHAIRMAN 
(SHRI AKBAR ALI KHAN)  in the Chair. 

DISCUSSION ON THE WORKING OF 
THE MINISTRY OF INDUSTRIAL 

DEVELOPMENT, INTERNAL TRADE 
AND   COMPANY   AFFAIRS 

THE VICE-CHAIRMAN : (SHRI AKBAR 
ALI KHAN) : Mr. Krishan Kant, you will 
initiate the debate. 

SHRI KRISHAN KANT (Haryana) : Mr. 
Vice-Chairman, Sir, with your permission I beg 

to raise a discussion on the working of the 
Ministry of Industrial Development, Internal 
Trade •and Company Affairs. Sir, I am very glad 
that the Rajya Sabha has started this new 
convention. This new practice this year will 

enable us to discuss four Ministries. I hope next 
year the number will increase and slowly we will 
discuss the working of all the Ministries because 
that is very important for the Rajya Sabha 
because we represent the States and we should 
discuss the pattern of the working of the 
Ministries. 

Mr. Vice-Chairman, Sir, I am sorry the 
Minister of Industrial Development, Internal 
Trade and Company Affairs, has not found it 
possible to be present at 2.30. 

SHRI A. G. KULKARNI (Maharashtra) : He 
will come. 

SHRI KRISHAN KANT : But he should be 
here when the debate is starting. I think he has 
not done justice to the Rajya Sabha. He should 
have been here at 2.30. 

 (ii) One Hundred and Nineteenth 
Report, reg. rding Appropriation Accounts 
(Desnce Services), 1967-68 and Audit P 
iport (Defence Services), 1969. 

REFERENCE   TO    REPORT     PUB-
LISHED    IN  THE    NAV   BHARAT 

TIMES RE    a ROOTIES COMMITTED 
ON HARIJANS 

SHRI K.   ;. CHAVDA    (Gujarat) : Sir, 
there is    o Minister in the House. 

MR.  DEPUTY   CHAIRMAN :   One hon. 
Ministe   is sitting there. 

SHRI K. S. CHAVDA : Just now he has 
come, S  . 
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Mr. Vice-Chairman, Sir, I would like to 
start by congratulating the Ministry for the 
good work they have done because the 
industrial production has gone up by 74 per 
cent. last year. Not only that, it we exclude 
textile, rise in industrial production comes to 
10 per cent, which is a very good augury after 
the days of recession to have shown general 
growth in the economy as well as recovery 
from recession. 
I would also congratulate the Minister for 
successfully piloting some of the measures 
which deal with the basic character of the 
regulation and development of the industrial 
sector. First of all, 1 would like to 
congratulate the Minister for having abolished 
the >ng agency system. Secondly, I would 
also like to congratulate him for bringing a 
Bill and getting it passed for banning of 
company donations to political parties. Not 
only that, the Bill for Monopolies and Trade 
Practices has gone through both the House 
and I hope something will be done to imple-
ment it. Not only that, the Patents Bill has also 
gone through the Select Committee, and T 
think the Government deserves 
congratulations for having done something in 
this matter. But I will not fully congratulate 
the Ministry until the present Bill gets through 
both the Houses of Parliament. 

Above all, I would congratulate the 
Government, because they deserve it, for the 
report of the Industrial Licensing Policy 
Enquiry Committee which is a monumental 
work in the history of enquiries because for 
the first time in a big way it exposes the 
functioning of the monopolv capitalism in 
conspiracy with the politicians" and 
administration and opens the eyes of the 
people how the whole things works j.n a 
vicious circle and lets us know what we 
should do in the matter so that this vicious 
circle is broken at the earliest possible time. 

May I also congratulate the hon. Minister 
for appointing. .. 

SHRT K. S. CHAVDA (Gujarat) : How 
many more congratulations ? 

SHRT KRTSHAN KANT : They have 
done a lot. 

SHRT A. G. KULKARNI : YOM have yet 
to see. Tt is coming one after the other. These 
are only his opening remarks. 

SHRI KRISHAN KANT : I am also 
somewhat happy that they have shown some 
awareness about the malfunctioning of the 
public sector to which, T hope, they will give 
more consideration. But I would not like to 
confine myself to mutual praise but will now 
come to my parliamentary dutv of reaTh 
giving my suggestions and criticising some of 
the activities of the Ministry. 

First of all, I should like to refer to the 
Monopolies Commission. May J know from 
the Government why the Monopolies 
Commission has not been appointed up till 
now ? Why is it delayed ? What hampers the 
issuance of notification ? Why I am afraid is 
that the big monopolist capitalist system. . . 

SHRI BHUPESH GUPTA (West Bengal) : 
On a point of order, Sir. The point of order is 
that I find in the House one who should be 
regarded as a stranger. I mean Mr. Bhanu 
Prakash Singh, Deputy Minister in the 
Ministrv of Industrial Development, Internal 
Trade and Company Affairs. I believe he 
wants to represent the Government. His recent 
"statements make it quite clear that he is 
defying the Government openly which is 
contrary to all accepted principles of 
collective responsibility to Parliament. Mr. 
Bhanu Prakash Singh wants to criticise or 
attack the policy with regard to privy purses. 
Before doing so he should have resigned. 
Instead of that he is attacking all of us, the 
Government and the Members of his Party 
whom he calls 'Young Turks' and he would 
like them to be expelled from the party. 

THE VTCE-CHATRMAN (SHRI AKBAR 
ATJ KHAN) : What is your point of order ? 

SHRI    BHUPESH    GUPTA : Since 
when has it become the practice.. . 

SHRT    DAHYABHAI    V.    PATEL 
(Gujarat! : Since the most disunited party in 
West Bengal, the United Front. started the 
practice. 

SHRI BHUPESH GUPTA : Do not follow 
bad examples. Do not give him protection. 
Let him fight out his own case. 

THE VICE-CHATRMAN (SHRI AKBAR 
ALT KHAN) : You are goto? through an 
important debate. 

SHRI BHUPESH   GUPTA :   I   am 
raisin" a Constitutional point. 
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THE VICE -CHAIRMAN (SHRI AKBAR 
ALI CHAN) : Tha* is not a point of order. 

SHRI    BHUPESH     GUPTA:    His 
presence itself is a constitutional point. So 
this is a Constitutional point of order. Mr. B 
anu Prakash Singh is not a Member of this 
House. 

THE VIC! -CHAIRMAN (SHRI AKBAR 
ALI K.HAN) : But he can enter this Hou e as 
a Minister. 

SHRl BHUi ESH GUPTA : I agree, we 
entertain a Minister as a member of the 
Council c Ministers subject to the convention 
and principles of collective responsibi*it\ of 
the Council of Ministers to t le House. 
Normally he should have b ;en expelled from 
the Council of M nisters or should have 
resigned. 

SHRI R. T. PARTHASARATHY (Tamil 
Nadu) : You ask the Prime Minister to d that. 
If she has the courage let he- do that. 

SHRI BHl PESH GUPTA : Mr. 
Parthasarathy s quite right. I am asking her. 
Just because he sits on these Benches, it is not 
for the Prime Minister alont The Prime 
Minister is to function within the four corners 
of collective responsibility of the Council of 
Mi listers to the House. Our Constitution 1 ys 
down a system of parliamentary democracy in 
which the Council of Ministers, and the Prime 
Minister particul; rly, are responsible to both 
Houses of Parliament. Every Minister, who is 
in the Council of Ministers, must go with he 
majority of the House, and when a i ember of 
the Council of Ministers defi s the 
Government and the majority ( f the House in 
certain matters, he ceases, for all practical 
purposes, to be a member of the Council of M 
aisters. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Not legally, not Constituti 
>nally. 

SHRI BH JPESH , GUPTA : It 7s 
surprising the e is mutual party accom-
modation. A ftiough he is a Member of the 
Council cJ Ministers, Mr. Bhanu Prakash 
Sing! is mobilising people inside the Co tgress 
Party, making public statement? in order to 
stall the Privy Purse Abolition Bill which is 
going through the Lok Sabha. 

DR.    BHAI    MAHAVIR    (Delhi) : 
There is nothing wrong. 

SHRI BHUPESH GUPTA : In any case we 
are not going to listen to any speech delivered 
by Mr. Bhanu Prakash Singh. Secondly, his 
presence here on the Treasury Benches is a 
violent insult to all the norms and concepts of 
parliamentary democracy and the principles of 
collective responsibility. Therefore, I say that 
we are not going to listen to any speech in case 
Mr. Bhanu Prakash Singh continues sitting 
here in this House. Secondly, his presence 
here on the Treasury Benches is an insult to all 
norms and concepts of parliamentary 
democracy and principles of collective 
responsibility. He is continuing in the Council 
of Ministers in his capacity as a Deputy 
Minister to blackmail this Government by 
mobilising people against the abolition of the 
Privy purses and against any moves to bring 
forward that Bill. I am sure, whatever may be 
our differences over the abolition of the Privy 
purses, my friend would not encourage a 
member of the Council of Ministers openly 
defying and saying something contrary to the 
declared policies of the Government. I have 
never heard such a person ever continuing in 
the British Cabinet. In England a single word 
or even a syllable of utterance which goes 
against the accepted policies of the 
Government, leads to the immediate 
resignation or expulsion of that man from the 
Cabinet. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : All right, please sit down. 

SHRI BHUPESH GUPTA : What is your 
ruling? 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KHAN) : My ruling is that you are 
giving undue importance to a very 
insignificant point. 

SHRI BHUPESH GUPTA : Your ruling is 
I am giving undue importance to an 
unimportant man.. . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) :  Exactly. 

SHRI BHUPESH GUPTA : Therefore, Mr. 
Bhanu Prakash Singh is an unimportant man. 

SHRI CHITTA BASU : Mr. Vice-
Chairman, your comment is very significant. 
He says Mr. Bhanu Prakash Singh is an 
insignificant man.   So,... 



 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Please sit down.    
No more now. 

SHRI BHUPESH GUPTA : It is a 
shameful thing that this Governmen! tolerate 
Mr. Bhanu Prakash Singh in, the Council of 
Ministers because it wants the support of all 
big people while Mr. Bhanu Prakash Singh 
is openly sabotaging the will of Parliament 
expressed through a Resolution of this 
House. Mr. Bhanu Prakash Singh is sitting 
on the Treasury Beaches knowing well that 
this House passed a Resolution asking for 
the abolition of the Privy purses. Against 
that Resolution Mr. Bhanu Prakash Singh 
has declared an open war. Are we to tolerate 
him on the Treasury Benches today ? I 
should like to know this ... 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I have heard you. 
Please sit down. Let us proceed with the 
business before the House. 

SHRI DAHYABHAI V. PATEL: He has 
not heard of the modem trend of freedom of 
conscience. Mr. Bhupcsh Gupta should be 
enlightened of the modern trend, the modern 
thinking on the freedom of conscience. 

THE /VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : All right, Mr. 
Krishan Kant, you continue and do not 
follow Mr. Bhupesh Gupta's interruptions. 

(Interruptions') 

SHRI SALIL KUMAR GANGULY 
(West Bengal) : Sir, I am on a point of 
order, may be, an insignificant point of 
order. The Minister there is chewing-betels 
inside the House. Might I be permitted to 
smoke here? After hearing Mr. Bhupesh 
Gupta shouting for such a long time I feel 
inclined to smoke. If it is not against the 
Parliamentary Rules I request to be 
permitted to smoke here. The Minister there 
is chewing betels. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : No, no. Please sit 
down. 

SHRI KRISHAN KANT : Sir, what Mr. 
Bhupesh Gupta has said may be relevant in 
one respect. Let us ignore it. We should 
ignore the small Deputy Minister in the 
Ministry of    Industrial 

Development when he comes here in that 
capacity. As far as the political things go, Mr. 
Bhupesh Gupta should know that the 
Congress Party in Parliament and the 
Congress Party in Madhya Pradesh lo which 
State Mr. Bhanu Prakash Singh belongs, have 
shown no confidence in him... 

SHRI BHUPESH GUPTA : And still he is 
in the Council of Ministers. You are so weak; 
you are also afraid. Can you not compel the 
Prime Minister 10 chuck him out of the 
Govern; Why are you afraid of him? You are 
afraid of him because he is really r;ot a small 
man and you are not sitting on the Treasury 
Benches. You would have been a much better 
man to be there. But the trouble is you are kept 
away and Mr. Bhanu Prakash Singh with his 
Privy purse has got forty Members in his 
pocket making nonsense of all your 
declarations. 

SHRI KRISHAN KANT: Sir, I will only 
try to enlighten Mr. Bhupesh Gupta. There are 
only ten or fifteen Members, not forty... 

THE    VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :   Let us    get 
back  to our business,      Mr. Krishan 
Kant. 

SHRI KRISHAN KANT: Even the Madhya 
Pradesh Congress has shown a complete lack 
of confidence in Mr. Bhanu Prakash Singh. So 
I think by this time Mr. Bhanu Prakash Singh 
knows his place in the country as well as in 
the party. . . 

SHRI DAHYABHAI    V. PATEL : 
Yesterday's voting has shown it.    What 
happened in the Lok Sabha yesterday 
has proved it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Let us proceed with our 
business and not waste our time. 

SHRI KRISHAN KANT : Only a small 
Deputy Minister he is .and let him sit here. 

SHRI    BHUPESH    GUPTA :    One 
thing I say. You take this thing very lightly. 
We are today discussing the working of the 
Ministry of Industrial Development. Surely 
Mr. Bhanu Prakash Singh claims that he is a 
member of the Council of Ministers... 
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IHE     VtCE-i HA1RMAN       (SHRl 
AKBAR ALI KHAN) :  It is all    on record. 

SHRI BHUPESH GUPTA .  No, no. 
Mahabharata is a >o on record.    Rama-yana 
is on record    Quran is on record. And so 
many things are there on record iike  this.    It 
is   101  the    record    that matters.   1 want   
3 snow what steps the Prime Minister it  going 
to take.    How is it that Mr. Kitshan Kant is 
treating him as a small man and feeling secure 
7 I do    not    think     Mr. Bhanu Prakash 
Singh is such a weak person.    He    is a 
powerful man.    He has got the big money 
with him.   Therefore, I say one thing.    The 
working of the Ministry is important.   We ; re 
today discussing the working of the   vlinistry 
of    Industrial Development and here is Mr. 
Fakhrud-din Ali Ahmed   reading    the    
Ministry with an open rebel of the Council of 
Ministers    as    Lis Deputy,    one    who 
assails    Governn ent   policies    publicly, one 
who finance ;    his    partymen    for breaking 
the wi      of    Parliament.    If such  a 
provocai on is given to us  all inside the Hous 
, we are    entitled    to bring it to the notice of    
the    House, more especially   vhen we are 
discussing the working of   hat particular 
Ministry. Therefore,    Mr. Bhanu Prakash 
Singh's presence here h     i    constant, 
standing provocation.    I  th nk it will be in 
the fitness of things if he kindly withdraws 
from the House ind goes to the Princes' 
Chamber or to   he Concord of Princes where  
he  can   pursue  his  intrigues  in order to stall 
the    enactment    of   the Privy Purses 
Afolition Bill.    Therefore, Sir, it is difficul i  
lor us ... 

SHRI S. S. MARISWAMY (Tamil Nadu) 
: On a joint of order, Sir. I would like to 1< 
iow what the subject is which we are 
discussing. Is it the Industrial Deve opment 
Ministry or the Princes ? 

SHRI BHU >ESH GUPTA : No, no... 

THE VICE CHAIRMAN (SHRI 
AKBAR 'ALI KHAN) : Please sit 
down, Mr. Bhupesh        Gupta. 
Mr. Krishan Kant, you please proceed with 
your spee h. 

SHRI KRISHAN KANT : Sir, I was 
referring to tY>i Monopolies Commission. 

SHRI BHUPESH GUPTA : Mr Dharia 
was insulted by him. 

SHRl KRISHAN KANT : Why    do you 
insult Mr. Bhanu    Prakash    Singh now ?    
He and his princely order are fighting their    
last    ditch battle    now. Why should we care 
lor him ? 

SHRI M. M. DHARIA (Maharashtra) : 
Mr. Vice-Chairman, he is too small a man. 
Why should Mr. Bhupesh Gupta 
unnecessarily take notice of him ? 

SHRl BHUPESH GUPTA : He is a 
small man, but the power behi::u him is 
rather strong. That is why tne Privy Purses 
Abolition Bill does not come. It is not a 
question of smitlh:ess. Even if he is a small 
man, he is an evil. Therefore, chuck him 
out of the Government. 

SHRI M. M. DHARIA : While insisting 
on the implementation of our programmes 
we shall see that such elements are properly 
crushed. So do not bother about them. 

SHRI KRISHAN KANT : They are 
going to eliminate themselves. 

Now, Mr. Vice-Chairman, I was referring 
to the Monopolies Commission Report. I was 
saying that the . Monopolies Commission has 
not been appointed up till now. What was the 
difficulty in issuing a notification of its 
appointment ? What I am afraid is that the big 
monopoly capital is trying to subvert the 
whole thing, the appointment and functioning 
of this Commission. Even if it is appointed, 
they want to see that it does not start 
functioning. 

This leads me to think about whole gamut 
from the very beginning. There is the 
Planning Commission, there is the Industrial 
Development Ministry, there is the licensing 
policy, and so on. What I am afraid is that 
the role of the Planning Commission has not 
been very helpful in the development of 
industry in the country. But for the role of 
the Planning Commission the monopolies 
might not have grown in our country. The 
report of the Monopolies Inquiry 
Commission, the Hazari Report, the 
Industrial Licensing Policy Inquiry 
Committee Report and the data published 
by the Reserve Bank of India relating to 
income distribution, all of them show that 
the Planning Commission and the Ministry 
have not functioned on the guidelines 
according to which they were supposed to 
function. 
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finance for aluminium*. Previoulsy aluminium 
was in the public sector but it was handed over to 
the Birlas. Fertilizer was not taken up in the 
public sector because of lack of finance. At the 
same time finance comes for the private sector 
and it is very strange that all this is happening. Is 
it the policy of the Government to build up State 
capitalism with the help of Government money, 
public money, taxpayers money so that this 
monopoly capitalism in its turn can dominate the 
political life of this country. This is the position 
that I would like the Government of India to 
know. 

Before proceeding further, I would 
mention about the Bureau of Costs. 
May I know why a retired ICS person 
has been made the Chairman of the 
Bureau of Costs ? Could not anybody 
else in the country be found out ? A 
person who was considered—be he ICS 
or anybody else—not suitable for the 
Government at a certain age, with that 
mind,     tired      mind and       brain, 
is made the Chairman of the Bureau of 
Costs. Is it marching towards socia 
lism after the Bombay Resolution, after 
the     split    in     the    Congress?
 Is 
Mr. Wanchoo the symbol of socialism ? I told 
you how the Planning Commission is 
functioning as the cell of the big business. Here 
Mr. Wanchoo, a retired ICS man, is treated as 
the symbol of socialism. Will the Government 
of India look into this and see that such people 
are not appointed ? 

May I also ask what has happened to the 
Birla Enquiry Commission ? Mr. Sarkar has 
resigned from that position. Is the Commission 
going to work or will again the Ministry work 
under the pressure of the Birlas and this enquiry 
will never take place ? May I know the present 
position ? 

In regard to the joint sector, may I know 
what is happening ? How do you spell it out ? 
May I know what you mean by joint sector ? 
The. appointment of directors who attend 
Board meetings now and then has been a 
miserable failure if the past history is to be 
any guide and if we appoint the Directors now, 
they will attend meetings off and on. Do you 
think they will be able to serve the interests of 
the public exchequer and of the people whose 
tax money is put in the private sector ? Does it 
not require that there should be wholetime 
technically qualified directors 

SHRI DAHYABHAI V. PATEL: Who 
is the Chairman of the Planning 
Commission ? 

SHRI KRISHAN KANT : I am going 
to say. I am glad you are not there. 

SHRI DAHYABHAI    V.    PATEL : 
You are very happy with the    person 
there. 

SHRI    KRISHAN    KANT :    I    am 
glad Mr. C. C. Desai is putting in you some 
knowledge.    The Planning    Commission  
which is expected to plan for social 
transformation has been a willing agent   of   
Indian   capitalism.     That    is my charge 
against the Planning    Commission.      The    
Planning    Commission has not played its 
proper role.   Though it was started and 
presided    over    by Pandit Nehru, it became 
an enemy of socialism   and  in  the   process   
cheated Nehru.    The role it is even now 
playing, though headed by Dr. Gadgil,    is 
that of an agency of monopoly capitalism  in  
the country.    I will    tell  how the  Ministry  
and the  Planning    Commission are 
functioning.    There is    no coordination 
between the financial institutions  and the 
Ministry of    Industry. At   the   time  of  
licensing,   no  scheme of   finance is   asked   
and the   financial institutions go on doling    
out    money and give loans much in excess of 
what the   Ministry might  have  contemplated 
or the Planning Commission might have 
included in the plan document.    If we look 
into the Second and Third Plans, it was    
provided    that    the    financial institutions  
will    give    Rs.   130 crores to the private    
sector but    in    actual practice an    amount    
of    more    than Rs. 450 crores was given to 
the private sector and the  Minister is  on    
record about this figure and I am saying    on 
his authority that instead of    Rs.   130 crores,  
an  amount of    Rs. 450 crores was  given  to      
the      private      sector which  means    Rs.  
320    crores    more than stipulated. Is it not a 
fact when I say that the Government, the 
Ministry and the financial institutions have 
worked in    building    up    State    capitalism 
rather than built up a public sector or bring up 
socialism in this country ?   On the one  side    
there    is    affluence    of finance for the 
private sector.    On the other  side  the 
Ministry is  struck  with polio when it is 
asked to    to    finance the  public    sector.      
What    happens ? You know that the 
aluminium industry was given to the Birlas    
because    the Government said_j__!!Wfc 
have not  the 
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who will be res jonsible for the success of the 
venture to :he extent of Government 
participation in equity ? Our experience has 
been very bitter and very sad. We know how 
the LIC has been functioning. You know the 
role of the LIC in the management of com-
panies through participation in equity has been 
competely against the public interest and it 
cted as a first class, over-zealous ag.'nt of the 
monopoly capital even in those institutions 
where the LIC had g iven  money. A clear 
example is that of Indian Iron and how the 
LIC sold its sixty-two lakhs of shares to 
Goeni-a. I was sorry that our Deputy Prime 
Minister at that time, Mr. Morarji Desai, 
defended the selling of the shares by the LIC 
and the purchase of those litres from the LIC 
by Goenka. The entire concept of joint sector 
should bs revised; otherwise it may become 
ore more powerful instrument of the de 
elopment of State capitalism. I woul i like the 
Government to give some d rection in this 
matter. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) 
: You are acting as our fifth columnist. 

SHRI KRISHAN KANT : I do not know 
whether \ou are a fifth columnist or I am. You 
miy be in Cong(O) as our fifth colum  ist. 

If we trace 1 le history of our past 
development afi >r 1948 and also the history 
of development of our industrial policy, you 
will see how dramatic it looks. You ire going 
more from mixed economy to socialistic 
pattern and from socialistic pattern to demo-
cratic socialism ind from that to pure 
socialism and c a the other hand our policies 
have b< en completely in the reverse gear. ] 
[ere I have a report from the Reser e Bank of 
India from which I am qroting. In 1948, the 
Industrial Polio   Resolution envisaged : 

"The majo nterest in ownership and 
effective control would normally be in 
Indian hands though some provision* in 
pecial cases may be made." 

That was in 1948.   In 1949 : 
"Foreign c iterprise was assured non-

discrimin.itory treatment." 
We are moving towards socialism. 

SHRI T. N SINGH (Uttar Pradesh) : Whc 
made that statement in the House ? It was 
Pandit Nehru himself. 

SHRI KRISHAN KANT : It may be but it 
does not mean that whatever Pandit Nehru 
said is sacrosanct. Even Gandhiji is not 
sacrosanct, what about Pandit Nehru ? I am 
reading from the Reserve Bank report : 

"Foreign enterprise was assured non-
discriminatory treatment on par with 
domestic enterprise in regard to industrial 
policy requirements, facilities for the 
repatriation of profits and capital as well as 
payment of compensation in event of 
compulsory acquisition." 

"Although as a rule the major ownership 
and effective control of the undertakings 
was to be in Indian hands. The Government 
said that it would not object foreign 
investor having control of a concern for a 
limited period. . . Foreign expertise was 
permitted only when Indian expertise was 
not available." 

What happened after 1954 when the 
Parliament passed a Resolution on the 
socialistic pattern of society ? In the mid-fifties 
there was a sizeable increase in technical 
collaboration arrangements. In the close of 
fifties, minority foreign capital participation 
gained acceptance. Foreign enterprise took to 
equity participation to provide foreign 
exchange component for the import of 
machinery and equipment. Then immediately 
tax concessions were given to foreign enter-
prises. Here are the tax concessions. Socialism' 
is coming! In May 1957 tax concessions to 
foreign investors was given on salaries. In July 
1957 concession on Wealth Tax to foreign 
nationals was given. In September 1957 
concessions on Super-Tax to foreigners were 
given to attract foreign investment. I do not 
know whether it was an implementation of 
socialism. I agree with Mr. T. N. Singh but I 
am tracing the history and where we are 
leading to. I do not know who befooled Mr. 
Nehru also at that time. At that time the State 
reserved industries viz., Drugs, Aluminium, 
Heavy electrical equipment, fertilizers and s 
fhetic rubber were thrown open to majority 
foreign participation. In Aluminium the Birlas 
were permitted to have collaboration with 
Kaisers. In February, 1958, for the first time, 
major 3 P.M. foreign participation was allowed 
in Ceat Tyre (India) with an Italian firm. This 
was probably immediately after the Nagpur 
Congress Session, where we talked of 
socialism. 
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I am just telling you what sort of mixed 
socialism has come in this country. Two other 
things happened. In 1961 the first thing was 
that the Indian Investment Centre was set up 
to attract foreign private capital to India. From 
this Reserve Bank of India report, I am 
saying. This was for what purpose? "This was 
to give an impetus to foreign link-ups, through 
systematic and sustained efforts to bring 
together Indian and foreign entrepreneurs. 
This is now the socialism was coming ! The 
second thing was the financial institutions like 
the IC1C1. The IC1CI, which was launched in 
1955, was given additional funds by 
Government to give them not to the public 
sector but to the private sector. Also, the 
NIDC, which was supposed to be 
spearheading the public sector in new 
industries, was converted into a loan-giving 
agency for the private sector. An organisation, 
which was uuilt up in the public sector, was 
given all the powers and money so that it 
could give help to the private sector. Now in 
1964, perhaps you remember that, after the 
Bhuvaneswar Congress Session,—where we 
marched from socialistic pattern to democratic 
socialism—the fertilizer industry in Schedule 
B was opened up not only to the private 
sector, but to majority foreign participation 
also. The fertilizer policy was so modified and 
they were allowed to come in. And not only 
that : in 1965 they were given the freedom for 
price and distribution control and they were 
controlling its price and distribution.    This is 
how socialism came ! 

Mr. Vice-Chairman, Sir, it is rather 
interesting how the new licensing policy had 
come, and I would like to tell you. 

(Time bell rings) 

Sir, I should be given at least half an hour, 
and twenty minutes to every one else. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN'  The whole period we have got 
now including the time for the Minister is; one 
hour and twenty-eight minutes. 

SHRI KRISHAN KANT :  I am the 
person who initiated the debate, Sir. Will you 
not count the time taken up by the 
interruptions made, Sir ? Mr. Bhanu Prakash 
Singh has taken away so much time. 

Mr. Vice-Chairman, Sir, it is interesting 
how the exemption limit in the fertilizer 
industry has grown up with every passage of 
socialist resolutions, and how the Government 
has deviated slowly from planning, and how 
State control and direction have been reduced 
after 1952 onwards. The exemption limit was 
only Rs. five lakhs. This was under the so-
called mixed economy. At that time we were 
thinking that after six or seven years of 
experience of mixed economy more and more 
of socialist content would be contained in our 
policies. But what do we find ? In February, 
1960, the exemption limit was raised from Rs. 
five lakhs to Rs. ten lakhs—that was the 
march to democratic socialism. Then after the 
Bhuvaneswar Session in January, 1964, the 
exemption limit was further raised from Rs. 
ten lakhs to Rs. twenty-five lakhs. Ts this the 
march from democratic socialism to pure 
socialism of the Bombay type—I refer to the 
Bombay Congress Session after the one in 
Delhi. Then, Sir, on 19th February, 1970... 

SHRI BANKA BEHARY DAS (Orissa) : 
The Bombay plan was drafted by Tatas, and 
so is it the Tata Plan ? 

SHRI KRISHAN KANT : You are talking 
of history. The Bombay plan was launched 
before independence. (Interruptions) Now in 
the days of pure or undiluted socialism, on the 
19th February, 1970, we raised the exemption 
limit from Rs. 25 lakhs to Rs. 1 crore. Mr. 
Vice-Chairman, Sir by this we have opened up 
the doors for the misdirection of investment 
completely. Now, Mr. Vice-Chairman, Sir, 
what I am afraid is that, when the charter of 
socialism comes, with the trends presently 
followed and the trends projected to be made 
in the future, the charter of socialism may 
contain a declaration announcing a raise in the 
exemption limit from Rs. 1 crore to Rs. 5 
crores, which was perhaps the figure—the 
Minister might confirm— given by the 
socialist Planning Commission. Mr. Vice-
Chairman, Sir, here is a challenge before the 
Government to prove today, after twenty-two 
years of independence, when the people in the 
country are astir, whether we and our party are 
astir whether we are sincere in our professions 
of socialism or not, whether we want our eco-
nomy to be directed in the proper direction or 
not, whether we want to control    monopoly    
capital    or      not, 
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whether we wait :o control the monopoly 
licences aid other things enjoyed by them or 
not. 

And how the monopoly has grown, I will 
just come o analyse. In 1951 the assets of 
Birlas were Rs. 51.1 crores. In 195 3 their 
assets were Rs. 112.94 crc res.—after the 
socialistic pattern r. solution adopted by 
Parliament. T er. the Monopolies Inquiry 
Commis io l said in 1964 that their assets W< 
re Rs. "92.72 crores, an increase of 1 i times 
nearly in six years. But has th a rate of 
increase grown with the rnwth of the socialist 
professions ? In the next two years— the first 
was sb years—in the next two years they rose 
to Rs. 458.24 crores. Now it is about 1000 
crores. I need not read fee figure about Tatas. 
{Interruptions) I Er. Vice-Chairman, Sir, here 
we have tc decide—and I would refer to the 
suggestion given by Mr. Manubhai S laii in 
Faridabad— here the party nd the 
Government have to decide vhother we are 
sincere about having a limit on monopoly 
capital or not, thus far and no further, no 
more licences will be given and other 
avenues wi.l ie found out and something will 
h! done. Now, Sir, again the Goverr ntnt has 
to make the decision and the Government has 
to tell the country ind the people, tell the 
parties in Palkment, whether they mean 
business, w ether they are sincere to what 
they are aying, whether monopoly capital is ti 
be allowed to grow or not to grow find 
whether foreign collaboration is t. be allowed 
to come in or not to come in. Mr. Vice-
Chairman, there ire very interesting figures 
and they re in this Reserve Bank Bulletin. 

THE VICE-C I AIRMAN (SHRI 
AKBAR ALI KH \N) : Now you must finish 
within five   niiutes. 

SHRI KRISHAN KANT: In the period of 
mixed    economy,    1948    to 
1955, only 284 ; greements were sanctioned   
for  fflreig     collaboration.       In 
1956, when the I dustrial Policy Resolution 
was brougl "., there were 382 collaboration 
agrei ments. If you see year by year, in 1 
>57—81 collaboration agreements, in 19 8—
103 and in 1961 403
 collaboration agreements. 
Mr. Vice-Chairman, in 1964, when we 
passed the resoh ion on democratic 
socialism—we di < not want other things—
then the    number   of   foreign 

j collaboration agreements was 203. I 
Somehow, when we needed planning i most 
after the two wars with China and Pakistan, 
planning was given a recess. I want to know ; 
is this the way how the whole thing has to be 
done ? May I know, Sir, from the Government 
whether they would like to really stop 
monopoly capitalism from growing? Then 
may I ask him that all projects with fixed 
assets of Rs. 2.5 crores and above should be 
only undertaken in the public sector and not 
given to the private sector at all ? The 
recommendations of the Industrial Licensing 
Policy Inquiry Committee suggested the 
conversion of past loans and other forms of 
financial assistance from public institutions 
into equity which should be accepted and it 
should be made applicable to all projects 
where the fixed investment is Rs. 2.5 crores 
and above. In respect of the industrial houses, 
because of then-growth into monopolies, the 
Economic Policy Committee of the AICC 
under Pandit Nehru had said that monopoly 
capital, if its products came to be made in two 
or more States, such an industry should be in 
the public sector, not in the private sector. 
That should be done. May I know, Sir, if the 
Government of India will look into this that 
industrial houses should be encouraged to 
specialise in one or two industries and not 
allowed to take up various products. 

Now all those things can be possible if 
you make-the public sector as an ideal. But, 
Mr. Vice-Chairman, today I am constrained 
to say that is the biggest drawback. When 
we are asking that we want socialism to 
come, we want the public sector to grow, the 
functioning of our public sector is in a very 
dismal condition. Mr. Vice-Chairman, Sir, 
through you I would like to ask the hon. 
Minister if he knows of the report of Mr. 
Skatchov, the Russian expert who came here 
and looked into the working of all those 
projects which were financed and technically 
helped by the Russians. Now I say with full 
authority that the Government of India later 
on approached him and then his report was 
changed. Mr. Skatchkov was disgusted with 
the way the public sector institutions were 
functioning in this country, those public 
sector institutions where the Russians had 
given help. And that Report was changed.   
Was it not better 
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that it should have seen the light of the day so 
that you can work with greater zeal to make 
the public sector a success ? It is in such half-
hearted manner that we approach the public 
sector. 

I referred to Mr. Wanchoo because I cannot 
understand this. Whenever they want to 
appoint anybody it is either a businessman or 
an ICS as if there are no other experts, no 
other geniuses in the country who can manage 
these undertakings. Here are some figures to 
show how the public sector undertakings are 
headed by Chairman. The figures are given in 
a paper on the nature of management of 
industrial companies by Dr. S. K. Goyal. He 
has given an analysis and he says that in the 
52 undertakings. 34 per cent of the Chairmen 
are either ICS or ex-ICS officers, 23 per cent 
IAS ; 27 per cent other civil servants, 2 per 
cent are from defence services ; 4 per cent are 
from big business ; 6 per cent are from 
politicians. 

SHRI DAHYABHAI V. PATEL: Even 
now . . . 

SHRI KRISHAN KANT : I am glad you 
are not there ; otherwise you would have 
made a greater mess. 

Other non-officials are 4 per cent. 
This is how our public sector under 
takings are managed. Is this the way 
we should approach the question of 
management of our public sector under 
takings ? Is it public sector or is it 
bureaucratic sector? The country has 
to know whether the public sector 
is to be run as bureaucratic sector, 
If it is to be run as bureaucratic sector, 
better hand it over to the private 
sector. Let us not have these profes 
sions of socialism ; let us not pass these 
Resolutions. Mr.       Vice-Chairman, 
sometimes I feel that it is inverted socialism 
which we are having, shirsha-san socialism. 
We say something head when it is tail; we say 
something tail when it is head. The whole 
progress of socialism is backward. In Japan a 
capitalist country there are foreign col-
laborations and whenever the holding goes 
beyond 8 per cent they consider it management 
control but here the Birlas have 500 crores or 
600 crores and we do not do anything. May I 
know from the hon. Minister whether he will 
tell us what are the Government's intentions, 
what are the   Government's 

policies ? Are they sincere and serious about 
implementing all these things and if so what 
new departures they are going to make in the 
country in regard to these matters so that the 
many hopes that were raised about the new 
Government may not be disillusioned, may 
not be frustrated? That is my humble request 
to the Government through you, Sir. 

SHRI  MANUBHAI  SHAH     (Gujarat) :  
Mr. Vice-Chairman, Sir, my task which would 
have been otherwise difficult has been 
somewhat rendered very easy  because of the 
previous    speaker who initiated the debate on 
this Report. He started by saying    that    he   
would congratulate the Government and    the 
Ministry but if you looked at the contents of his 
speech nothing could    be more denouncing 
and more   condemnatory of the working of 
this Government. Now, it is not my purpose 
here today to  condemn  the  Government  
roundly. I would like to take the    House    into 
confidence    as    far as    the    statistical 
compilation of the    present    state    of affairs 
in the    country    is    concerned regarding 
industrial  production  in    the different sectors 
of our economy.    Sir, I am only taking the 
figures from   the Ministry's Report lest 
somebody should say that figures which I will 
be quoting are not tallying with those which    
are published in    the    Report.    The  basic 
point that emerges is as    against    the growth 
of 8 per cent at the compound rate of industrial  
production  over the years from  1960 to 
1966—sometimes it was 9 per cent in those    
years—there was virtually  no  growth   at  all  
in  the years 1966 and 1967.    Actually it was 
minus in   1967    and    furthermore    in 1968  
and  1969 what we  are reaching is about an 
average of 6.5    per    cent per annum.    As  a  
person    who    has worked both in private 
industry and as a Minister in the State and the 
Centre I am shocked to see that the industrial 
growth  instead of rising is continuosly 
deteriorating in this country for the last few 
years in spite    of    the    fact that human 
development in    the    industrial sector in this 
country has been    enormous as compared to 
any    developing country of the world.   It was 
a matter of great privilege that we could    esta-
blish three steel plants within a period of five 
or six years and    it    was the large number of 
young men, engineers, technicians,    
managers,     administrators and others which 
made this    possible. But if the Government of 
the day and 
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the Ministry fail to give proper leadership the 
result i; what we are witnessing today. Anc 
whenever we have asked questions in this 
House and in' public as to why there was no 
increase in production in 1966 and 1967 and 
why i was minus, we have had no satisfactory 
answer. In the whole history of 22 years, even 
when planning had no been started our 
production had r len yearly by four to five per 
cent. D' ring the First, Second and Third Plan, 
as 1 have mentioned and as is borne out by the 
facts, the growth of indus rial production has 
been on an avers je 9 to 10 per tent. It is only 
in the last few years, particularly last four 
ears, that the production is sagging a id is on a 
declining trend. In spite of two favourable 
monsoons we ha^ e not been able to pick up 
more than 6.5 per cent. Now the problem hen 
is, what are the reasons which have led to this 
state of affairs. Every t ne they say that famine 
and scare ty of the two years have eroded the 
iu.chasing power and that is why there his 
been a recession and that recessim i i the main 
cause they say, for he slower industrial 
growth. In my ' iew it is all right as an alibi; it 
is a  c tson which nobody can easily challer »e 
because there was famine. But there have 
been famines in the past also. In lese twenty-
two years of Administration and the existence 
of democracy this cc intry has witnessed 
famines. The m; in problem is that a proper 
atmospher has to be created in the country anil 
a motherly nurturing service and leader hip 
should be provided. If each and every 
individual segment of the conomy had been 
properly attended lo we would have been in a 
much better position than what has been 
brought out in this Report, the previ ma 
Report and the still previous Rept rt of the 
Ministry of Industrial Develi pment and other 
Ministries of the   Central Government. 

Now we have been witnessing this 
industrial growth •vbich in terms of 
indices stood *at 52.4 in 1966 came 
down to 151.4 ir 1967 and 161.1 in 
1968 and between January and Novem 
ber 1969 it registered at "170.7. If we 
see the trend of industrial growth in 
the last ten to filieen years, since the 
time industrial planning began in this 
country, it is not as if the growth 
comes  from   th. is     li*:e    the 
growth  of   a tree,     A   requires  human 
energy,   technical   sk II,     administrative 

ability and a proper atmosphere and 
leadership so that the entrepreneurs, both in 
the private sector and in the public sector, 
can function in an effective manner. Then 
only growth takes place. But what is the 
position in the country during the regime of 
this Ministry for the last three or four years ? 

The annual average flow of applications 
for licences was in earlier years 1961 to 
1968 of the order of over 2,000 per year. It 
was 2274 applications in 1965. After the first 
process of delicensing started in 1961 raising 
the limit of delicensing, as my friend said, to 
Rs. 25 lakhs, the number of applications 
received was 2274 in 1965, but what is 
happening today ? As deterioration took 
place in the atmosphere in the country for 
various reasons to which I shall come later, 
as the leadership in this and other Ministries 
declined, as the dismemberment of the 
Commerce and Industry Ministry took place, 
we find that during the years 1966 to 1969 
the average rate of applications .~r licences 
received 

  was only 1,100 per year as against the 
average of 2,000 applications per year in 
earlier years 1961 to 1965. On an average 
2,000 entrepreneurs were coming forward 
from year to year to increase the dimensions 
and horizons of industrial development but 
today we have been brought to this state of 
affairs even though conditions ot human 
development and other factors have 
improved. We had a bumper crop of 
foodgrains, larger development of 
technological skills in the country but still we 
have not been able to achieve even the 
previous rate of growth when really we 
should have considerably jumped up. We 
have now half a million engineers, we have 
acquired greater managerial talents but with 
all this, the number of applications for 
licences per annum went down from 2,000 to 
1100. And the applications sanctioned was a 
miserable 415 per annum during 1966 to 
1969 as against an average of 800 
applications per vear being approved earlier 
during 1961" to 1965. The problem that 
arises is. why did this happen ? When the 
leadership was changing everybody was 
saying. After Nehru what, Aftet Nehru who. 
We knew that democracy will throw up new 
leaders and that the question 'After Nehru 
Who' was not  a  matter we should    be    
worried 

' about because we have laid the founda- 
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tions of democracy in a big way. But After 
Nehru what has become a classical question 
now. Now, I have no objection to what Mr. 
Krishan Kant says but does he realise that 
democracy in this country can be built up only 
by Joint efforts from all sides ? Two things we 
have accepted, socialism and the development 
of public sector and the private sector, and the 
contribution that many of us have made 
entitles one to say this. Unless and until in the 
mixed economy that we have, there is a 
commanding height for the public sector in the 
economy there is no chance for growth and 
achievement of socialism in this country. 
There are three aspects. One is the private 
sector, with large-scale and small-scale 
industries. Then, there is the co-operative 
sector of industries to which Mr. Kulkarni has 
been wedded and many of us swear by that. 
Then, there is the public sector. I will come to 
the performance of the public sector later on. 
But what about the investment pattern in the 
private sector of industries in the last four 
years? 1 would compare it for the information  
of the House. 

From the year 1961-62 up to 1966-67, the 
new capital raised against consent i.e. paid-up 
capital was much higher, and the actual paid-
up capital in the private sector was on an 
average Rs. 120 crores per vear between the 
years 1961-62 to 1966-67. Now, the new 
atmosphere comes where various types of 
questions are being raised, to which also I will 
make a reference later on. In these last three 
years i.e. 1967-68 to 1969-70 the paid-up 
capital in the private sector comes to Rs. 64 
crores per year. Therefore, just when we 
thought that the enthusiasm of the people 
should be harnessed, we find delays in 
decision. Applications were not being 
attended to in a proper manner and a hundred 
questions were being raised without giving 
legitimate support to the entreprenuers to 
industrialise the country. Every time there 
were various types of character assassination, 
various types of allegations and various types 
of enquiries and committees, to which also I 
will come during the course of my speech. 
Capital formation has dried up. The Governor 
of the Reserve Bank said recently that unless 
you revive the industrial investment climate in 
the country, both in regard to    investment 

in the private sector and the public sector, you 
will have nothing of industrial development in 
the coming years. Why is scarcity of capital 
developing? It is because production is not 
catching up and as the purchasing power of 
the people in the countryside is going up, you" 
find the scarcity of vanaspati, paper and other 
consumer goods. There is a terrible scarcity of 
steel. Where we should have reached in the 
public sector, as envisaged in the Third Plan, 
ten million tonnes of finished ingot steel, per 
year, we could not reach even six million 
tonnes. This is the performance of the two 
sectors. The investment pattern did not keep 
pace with what this country requires to break 
through the barriers of poverty and to help our 
people to attain their modest living, decent 
living. Therefore, I would beseech the House, 
the various Members to create a healthy and 
helpful atmosphere and climate. In the past, I 
have seen that this August House has backed 
up various types of proposals both in the 
public sector and the private sector. It is not 
only the Minister who runs the Government. It 
is not only the Prime Minister who runs the 
Government. It is also the function of this 
House, the function of the public in general to 
appreciate and support good efforts. Certainly 
go against those people who have mishandled 
money, who have defalcated money, but for 
the sake of one man or one or few firms, to 
which some Members take objection, or for 
the sake of a feeling that monopolies are 
growing in certain sections we should not 
vitiate the whole atmosphere and climate of 
growth. Because the Government did not 
know its mind, they appointed the Duft 
Committee, a classical Committee which 
produces a report on how the industrial 
licensing has led to concentration of wealth. 
Firstly, I submit that industrial licensing can 
never, whatever be the policy of licensing, be 
a potent instrument for curbing monopolies or 
concentration of economic power in few 
hands. There are many other measures. 
Nationalisation of industries is one effective 
instrument which we have adopted from time 
to time. Nationalisation of banking is another 
which we have adopted. The commanding 
heights of the public sector, the growth of the 
small industries and medium industries and 
the regulated growth of the large-scale 
industry in private hands are some of the 
measures for curbing this evil and checking 
concentration    of   wealth    in 
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the hands of I few people. Now, if all these 
things :.re balanced, then alone it is possible 
to ;heck the concentration of wealth una ir a 
mixed economy. 

I want hon Members to ponder over this 
malter, v ulout any blind faith in a particular c 
>gma. Either we accept communism. There 
will be no private property. I ur-c no private 
property and I am no for private property. 
Therefore, I m not against it, if you decide to 
do a .vay with private property. Bur if you v 
ant socialism in this country, socialism in the 
true sense, you will have to stand by all the 
defects and achievements of the private sector 
ir a mixed economy. Also we will 1 ive to 
stand by the managers of the public sector 
with all the handicaps the are experiencing 
today. You will ha e to back up where the 
work is :ood and condemn individual cases 
vtere the work is bad. I have gone through the 
reports of many Parliaments of this world and 
having been i I association with the 
Governments few twenty-two years, T have 
not kno 'n of any Government handing over to 
the committee to scrutinise the working of the 
same Government for the past ten or twenty 
years because during this period the 
Government belonged to the very ruling party 
as t is today. The whole gamut of licensing 
was to be examined in order to fi id out who 
benefited by the licensing nd you find a 
mountain of labour producing the proverbial 
dead mouse. Who are these three great 
gentlemen ? None of them was an economic 
administrator. They had never been industrial 
entrepreneurs. None of them had worked in an 
industrial sector. Because the names are 
known. I do not want to give their names and 
yo i have entrusted to them the examinatk i of 
the entire industrial sector. Suppose there 
were some well-known people v ho had their 
socialist bias, I do not mind. Select whom you 
like, but then select people who have some 
experinence of this type of activity and 
administration. They would have then written 
< hapter and verse about the saga of 
industrialisation, which India has ach Bved in 
the last two decades since In< jpjndence. No 
developing country out of the 77 or 81 
countries can claim sue : an achievement. 
India was a pioneer ir industrialisation. We 
broke through the barrier of technological 
infancy. Before 15 years, we did not even 
make a t in. We were only bottlers of 
compounds   We were filling certain 

imported bulk antibiotics, penicillin and 
vitamins and various other things in vials. 
When I came into the Central Ministry in 1956, 
the production of industrial machinery in this 
country was worth Rs. 15 crores and about Rs. 
150 crores of assembled goods. Today our 
production of machinery and equipment in the 
public sector and private sector is worth Rs. 
600 crores. This is what we have achieved. 
What lias the Dutt Committee to say except to 
run down the great achievement ? When I read 
the Dutt Committee Report I remembered 
Mahatma Gandhi and whatv he said about the 
book—"Northern India" written by Miss Mayo 
on India. Bapu said that this book was 
presented to him and when he read it he felt 
that it was a drain inspector's report. Similarly, 
I would consider the Dutt Committee's Report. 
. . 

SHRI KRISHAN KANT: What were the 
terms of reference of the Industrial Licensing 
Committee ? Whatever it was, it was not a 
monumental work. 

SHRI MANUBHAI SHAH : My point is 
that no Government in its wisdom would 
appoint such a committee. It was within the 
competence of the Government to change the 
terms of reference and formulate the terms 
properly. I am neither defending the 
appointment of the Committee nor its terms of 
reference. I am merely questioning the 
wisdom of the Government, a Government 
which wants to run the country with stability, 
which wants to achieve progress, which wants 
to have socialise leaves to a Committee which 
condemns them... 

SHRI BHUPESH GUPTA : Miss Mayo 
"examined" India's drains, but the Dutt 
Committee examined the drain called 
monopoly capital. 

SHRI MANUBHAI SHAH : Whatever it 
is, it is a drain inspector's report on the great 
achievements of the industry, both in the 
private sector and public sector. 

SHRI      CHANDRA        SHEKHAR 
(Uttar Pradesh) : Mr. Manubhai Shah, if you 
go into the Report of the Dutt Committee you 
will find test cases and how deeply you are 
involved in all these things. I know that. Do 
not condemn the Dutt Committee. Mr. 
Manubhai Shah, if you want, I can bring some 
of those ref >rl . 
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THE LEADER OF THE OPPOSITION  
(SHRI S. N.  MISHRA) :-   Mr. 
Vice-Chairman, on a point of order, it does 
not behove any hon. Member to refer to the 
conduct of another hon. Member. 

SHRI CHANDRA SHEKHAR : Why not? 
The hon. Member is condemning three hon. 
and distinguished members who have signed 
the Report. 

SHRI S. N. MISHRA : If he wants to refer 
to anything, we also would refer to many 
other things. 

SHRI  M.  M.  DHARIA :   You    can 
refer. 

SHRI CHANDRA SHEKHAR :  Do 
not threaten us that way. This is not the way. 
You are treading on the wrong path. You 
cannot be allowed to run amuk like this. I am 
not a Minister to be taken in by such threats. 
If you give me such challenges I would bring 
out these matters before the House. Mr. Vice-
Chairman, I say only this. All those three 
gentlemen who have given this Report, are 
not present in the House and the hon. Member 
who is mostly responsible for many of the 
misdeeds in the previous Government is 
condemning this Report because he is 
certainly involved in the matter. 

SHRI S. N. ' MISHRA : Why do you 
allow it ? If the Chair 'is allowing such 
remarks, then shall we also say all that? 

SHRI BHUPESH GUPTA : Why are you 
wasting time ? The Dutt Committee was 
entrusted with the task of inspecting the drain 
of the Birlas. corrupt Ministers and officials 
and having done the inspection they made the 
report, which will certainly be a monoply 
capital drain inspectors' report. 

SHRI  CHANDRA    SHEKHAR :   It 
will be in the fitness of things if the hon. 
Member cares to study the reports submitted 
by them. The case-study reports were laid on 
the Table of the House, so that you may know 
who were the drain inspectors, who were the 
culprils responsible for draining out all the 
resources of the country to the foreign 
nations. 

SHRI    MANURHAl    SHAH :    The 
hon. Member will have opportunities many 
times to do this. I had worked in this Ministry. 
Mr. T. T. Krishnama-chari had worked.    Mr. 
Morarji Desai 

had worked. Mr. Lal Bahadur Shastri had 
worked. Mr. T. N. Singh had worked. It was 
not one Minister at one time connected with 
this Ministry. Let them examine them. Let 
them examine them again and re-examine us. 
We have nothing to hide. A dozen people 
presided over this Ministry. We have nothing 
to hide. Let anybody examine what he likes, 
but the fact of the matter is that the Dutt 
Committee did not comprehend that they were 
examining a great country's industrial 
achievement. {Interruption) You will have 
your say. There are many days in the session 
in which you will get an opportunity to attack 
inc. Therefore, Sir, what I was saying is this. 

SHRI M. M. DHARIA : The Leader of the 
Opposition has raised one vital issue. Mr. 
Manubhai Shah is criticising the report. 
Particularly the various credit surveys which 
were before the Dutt Committee, they have 
brought on record and the various misdeeds of 
one person. Naturally if he wants to criticise 
the Dutt Committee report, there should be an 
opportunity for others to see that all those 
study reports should also be considered by 
this House. There is nothing wrong in it. 

SHRI MANUBHAI SHAH : I    have 
no objection to anybody bringing any report. 

SHRI  CHANDRA    SHEKHAR :   If 
the hon. Member wants, I shall lav it.    .    . 

SHRI MANUBHAI SHAH : What I was 
saying is this.- The first was that ointment of 
the Dutt Committee without any 
understanding that if you examine all these 
matters without the positive achievements of 
the country being brought out together—the 
net impression that it will leave over all the 
foreigners and people of our country will be 
of utter condemnation of all that has taken 
place during these two decades of 
achievement of our country. 

Coming to the second point, what were the 
other factors ? When we said that 
entrepreneurship should be developed in this 
country, we were for a progressive policy. All 
of us know that devaluation was brought 
about in June 1966. I am not against 
devaluation in certain circumstances. I fought 
hard against devaluation then because it was 
my contention,    which has been proved 
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by facts, that i was brought above at a wrong 
time. <\s the world economists described our 
< Evaluation at that time, "it was like a >ig 
departmental store declaring a graid reduction 
sale when the shelves of store were empty". 
This country was facing an acute famine in 
196t there were no food-grains, jute 
production had gone down, sugar was not 
ivailable, most of the other goods we e in 
short supply and at thaf stage v z requested the 
leadership of this c u t t t ry  at the higher 
quarter that thi v/as not the right time for 
devaluation ard that the quantum of 
devaluation should be smaller, that tne 
quantum sr juld be different. It was not 
devaluation of the rupee that took place. It wis 
the devaluation of the prestige of tMs country 
that took place throughout he world. Our own 
people thought hat we had mismanaged our 
economy. We had devalued ourselves 
political'/, economically and socially both in   
hi* country and abroad. 

AN HON. MEMBER : Was it not under 
America    pressure? 

SHRI MANI BHAI SHAH : I am glad that 
you remind me of that. I have a feeling that 
this was done at the pressure of one country. 
Again, I have never heard de, a! tation being 
accompanied by impo t liberalisation. Because 
somebody has agreed to foot the import bill 
and S've a nuch money as we want we had e 
sen been asked to suggest that our i nport 
policy must be looked into by hem. I will not 
name the authorities b cause we have so many 
relations with them. We have the love of this 
country at heart. We do not want to bargain 
that love for anything. But I would sa ' his that 
it was done under foreign pressure and at a 
wrong time and in a depth which has also 
caused economi ! lavoc. Devaluation was 
brought in t the wrong time. When the 
investment wtern had to be stepped up. 
devalu. tion raised the cost to the investors. 
Vfat was to cost somebody Rs. 10 c Drts cost 
him Rs. 16 crores. Somebody had a small 
project of Rs. 20 lakh ; he had to pay 57 per 
cent more, that is Rs. 12 lakhs more. Like tl it 
so many investment proposals died. When I 
gave the figures to show that investment went 
down, it was  so partly, in a larger way, due to 
tl  Evaluation that took place. Then what 
happened? After the mistake of devaluation, 
other mistakes also we;e committed. It all 
started as if th<:  love for    the   radical 

approach to problems meant that the private 
sector was always to be hammered at and 
fought out. Commissions after Commission of 
enquiry were to be set up, and what did they 
produce ? If you see their recommen-dations 
and the decisions of the Government on the 
Dutt Committee report, that is a classical 
example in administrative folly. You will not 
be able to prevent by the industrial policy an-
nounced now any concentration of economic 
wealth. -The new policy will add to more 
concentration than any policies in the past. 
Over Rs. 5 crores, you have allowed industrial 
licences to all big industrial houses. It is these 
big investment projects which mainly 
contribute to concentration of wealth. I in a 
humble way had the temerity in 1953 to write 
on bank nationalisation ; I wrote six articles in 
a Bombay weekly and continued to write 
about that. In 1956. when I joined the Central 
Government, I wrote that the big-ner houses 
should be denied big project Hcences.    But 
nothing was done. 

(MR. DEPUTY CHAIRMAN in the Chair). 
Now about the new licensing policy I again 
warn you that licensing is not an instrument to 
check monopolies or concentration of wealth, 
because as long as your public sector does not 
achieve the commanding highests by proper 
performance—to which I will come later all 
this talk of licensing being an instrument of 
checking the growth of monopolies is just 
bunkum. This Committee produced a 
document on which it was necessary for them 
to have wasted all these years. The great 
Prime Minister Nehru was the architect of the 
theory of socialism in this country. I have 
worked with him shoulder to shoulder as his 
small colleague. A large number of 
agreements out of 87 major public sector 
projects have been signed by me with the 
Communist countries, with the U.S.A., with 
various other countries. 

What do you find in the public sector steel 
plants of India which are public undertakings? 
In 1969-70, 5.9 million tonnes was the rated 
capacity of Bhilai. Durgapur and Rourkela. 
But what did they produce ? 3.4 million 
tonnes. We lost 2.5 million tonnes by bad 
performance, and as evaluated by the 
Committee on the public undertakings, the 
public sector steel plants are working to 50 to 
68 per cent of the rated capacitv.    Where 
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is socialism ? Unless we improve the 
administration of the public sector 
undertakings, our economy will never 
progress. Some of the champions of the 
public sector, who always denounce the 
private sector, have not even an 
understanding of the problem that the 
management of the public sector has to 
improve. If we have to succeed in socialism 
in this country, in my view the main remedy 
and the most important remedy is 
improvement in the management of the 
public sector. When we were negotiating 
Bhilai, Durgapur and Rourkela, we were told 
by the British, the German and Russian 
experts : "You live in ignorance without 
understanding the process of public sector 
growth and the management of the economic 
apparatus, while all the time talking of 
socialism without bringing about the needed 
improvement in the public sector". A man 
with an experinence of Vanaspati marketing 
Government appoints as Chairman of H. S. 
L. after keeping the post vacant for one 
whole year. The same is the case in various 
other projects. Are we so short of men of 
calibre ? Shri Krishnakantji has given the 
types of people who are Chairman of our 
public sector undertakings. He has lightened 
my task. The Volkswagen, which is 
Germany's magnum opus, had a Chairman 
for 17i years. Dr. Nordroff. I had occasion to 
meet him some years before he died. He said 
: "As far as I am concerned I produce results. 
Many Ministers have come and gone, but t 
am here on this plant". For the management 
of a big enterprise you have to selept the right 
man. You have to have him there for at least 
five or seven or ten years, not change him 
every third day because somebody does not 
like him or somebody else has to be provided 
for or somebody else is spoken highly of at 
good dinner or lunch party. In the mis-
management of the public undertakings, let 
us see what have we lost ? The Public 
Undertakings Committee says that in 7 966-
67 H.S.L. lost Rs. 19.8 crores: in 1967-68 Rs. 
38 crores; in 1968-69 Rs. 39.42 crores: in 
1969-70 Rs. 27 crores. At one time when I 
Ind • temporary chance to look into S'eel 
Ministry, we had reached 95 per cent 
capacity in Rourkela and about one hundred 
ner cent capacity in Durgapur. Today if the 
working is 50 per cent or so of the rated 
capacity, We have   lost 2.5 million    tonnes.      
If 

you take the average price of billets and flats 
at Rs. 1000 per tonne, the national exchequer 
has lost Rs. 250 crores worth of production in 
one single year in our public sector steel 
plants. This to my mind is a great national 
loss. I would have liked the public sector to 
make a profit, because in my time I have seen 
the Hindustan Anti-biotics making profit. At 
other times, other projects also vscd to make 
profit. There may He times when a new 
growing concern can suffer some loss in the 
beginning. Prime Minister Nehru used to 
consider Hindustan Machine Tools as a 
shining jewel of the Indian public sector. We 
used to boast and Prime Minister Nehru 
mentioned in the Lok Sabha that the H.M.T. 
from 1962 onwards was going to add one 
HMT unit every year out of its own profit. If 
the House looks HMT's profits, they are : Rs. 
215 lakhs in 1962-63; Rs. 300 lakhs in 1963-
64; Rs. 3.78 crores in 1964-65. Then comes 
the sorry tale. In 1967-68 Rs. 66 lakhs loss; in 
1968-69 Rs. 34 lakhs loss ; in 1969-70 Rs. 1 
crore loss. Is this the manner to achieve 
socialism ? Is this the manner by which you 
say that the concentration of economic power 
will be prevented by the public sector 
achieving commanding heights ? Therefore, I 
would plead with the House. I have no 
grudge towards anybody who condemns me 
but I am prepared to tell him that unless you 
hold the balance even for those who are 
working in the private sector, it is not right. 
They should not be brought into contempt 
continuously with harp-ins against them, with 
character assassination. Punish the defaulters 
as much as you like. The laws of the land are 
wide and stronger. If one has to enact a 
special law to punish an evildoer, do it. But to 
condemn them all, round every day is not 
right. If you go to the lobbies of the 
Ministries, the officers are afraid ; they are 
nervous as to who will be handed over to the 
nolice, everybody fears that there will be 
inquiry against them. Why should anvbodv 
work ? Questions are asked : Whv were the 
licences issued in two or three or seven 
months or one yer"- ? ' Delay is encouraged, 
and quick action is punished. That is the 
atmosphere. If vou creatr that, vou will never 
get eul of the vicious circle of poverty. 
Unless there is production and conti-nuoslv 
increasing production to distribute, what shall 
we distribute except poverty ? If socialism is 
to be achieved,    the first thing is that  there 
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essential input which we should take care of. 
Let the Minister say, yes or no. But do not 
make the entrepreneur hang on or make him 
the laughing-stock of the world, saying parrot-
like that it is coming, it is coming, just like the 
picture houses of the fraudulent people where 
people who have got tickets get disappointed 
and go back when the show does not come up. 
That is what I am saying— you say, "aya, 
aya", but the Tata Fertiliser never comes up. 
The Gujarat Petro-Chemical Complex does 
not come up. The Madras Refinery Complex 
is still in the air. I appeal to this House and to 
our Minister who is my personal friend to see 
to this that time is the essence of the whole 
thing. This country is fighting a battle against 
poverty. Tf you cannot remove poverty, the 
Naxalites will take over, whether it is a 
political problem or an economic problem or 
whatever problem you want to call it. 

Sir, T just want to say something about the 
small-scale industry. Now, one of the 
segments of our Industrial Policy is to bring 
about decentralised economy, to remove the 
concentration of wealth, to see that the wealth 
is property nnd widely distributed, to create a 
million small entrepreneurs in the small-scale 
industry with units of five thousand or fifty 
thousand or a lakh of rupees. What is the 
plight of that small-scale sector? We give 
foreign exchange to the extent of about 1,300 
crores of rupees to the large-scale enterprises 
and the heavy industries in this country, but 
v'e are criving onlv Rs. 75 crores of foreign 
exchange in 1966-67 to these small 
enterprises. And the present allocation is only 
Rs. 51.5 crores in 1969-70. Is this the way to 
treat the small-scale industry ? I am saying 
this deliberately because you say that all the 
import restrictions and all the import troubles 
are only to visit the small man but the big man 
is given two crores and three crores worth of 
licences. Why not have a deliberate policv of 
at least allocating out of Rs 1.500 crores, Rs. 
100 or Rs. 125 crores of foreign exchange for 
small industries; which will be a quick relief 
to thp deserving small peonle ? T do not say 
that vou should fritter the monev away. Put 
the small people want it. They cannot even 
approach the various types of officers; they 
cannot telephone 'hem just like the big people 
or ask them to the  Ashoka  Hotel  and  
contact    them. 
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This is their plight. I know that my friend, Mr. 
Bharfu Prakash Singh, takes a lot of interest. 
Some people may consider him to be less 
important or more important. But I know he 
takes personal interest. And as he is holding 
the charge, I have to appeal to him. 1 would 
request him to make every effort to see that a 
proper law is enacted by Parliament called the 
"Small-scale and Ancillary Industries 
Development Act, 1970" by which you can 
give statutory protection to certain ancillary 
items which the large-scale industry should not 
manufacture. We have toyed with this idea for 
too long. Every time we talk of a common 
production programme, reservation in the field 
of development. My friend, Mr. Development 
Commissioner, shouts a great deal but nobody 
listens to his words because the people who 
command the administrative heights have very 
little sympathy or acquaintance with the 
problems of the small-scale industries. 
Therefore, this august House should decide to 
take up a policy and see that we protect the 
small-scale industries, give them greater input 
and see to it that their requirements are 
fulfilled. I can assure you from my long 
experience of the small-scale industry, as the 
first Chairman of the Small Scale Industries 
Board of this country, that the small man will 
deliver the goods. He is ready today as never 
before because there are people who are 
skilled. But they only want finance and a 
certain amount of foreign exchange. If this 
House cannot spare, if this Ministry cannot 
spare Rs. 100 or Rs. 125 crores for the small-
scale industries when Rs. 1,500 or Rs. 1,200 
crores are there for big people, it will be a woe 
unto us. No socialism will come about if only 
those organised big sectors are to be brought 
into the picture all the time and then with 
Commission after Commission being 
appointed. I am again repeating it because I am 
not speaking out of anger, but I am speaking 
out of pain and anguish. This country launched 
upon an industrial revolution of a magnitude 
jiot seen before and the other developing 
countries of the world including Pakistan, 
Burma. Ceylon, Thailand and countries of 
Africa, were looking to us. There rs a book 
written by the United N't ion^ on "Model 
India," on the growth of the small and 
medium-scale industries. Now we have come 
to this plight that 

our own countrymen do not get the hearing 
that they deserve. Before I conclude, 1 only 
want to say this. The hon. Minister and the 
Prime Minister both—I do not want to 
criticise the leader of this country because we 
have worked together—must be very clear 
that we have to have a mixed economy with a 
well-supported and regulated private sector 
and with the public see-tor in the commanding 
heights. They should give a comprehensive 
policy-orientation to this healthy approach. 
Every time some problem comes up, by 
immediately not defending the correct thing, 
by not punishing the wrong thing and putting 
off the thing and merely going on creating 
such a climate, we will be facing a crisis. 

After the devaluation, we thought 
that the exports would go up. What 
happened ? In these five years, the 
total growth of exports from 1964-65 
to 1969-70 was a gross 10 per cent 
with 2 per cent rise per annum at 
simple rate of growth, not compound 
rate of growth. Before that in the 
Third Plan, we had 20 per cent rise 
in our exports giving us an average 
growth of 4 per cent, we arc now 
talking of 7 per cent of export increase. 
Where will the export viability come 
unless production goes up, unless you 
decide in the House that the atmosphere 
will be created which will all the time 
give a spurt to production ? And we 
should have a policy, production- 
orier:ted. See that those people produce 
more. Now, if anybody produces more 
than the licensing capacity, under 
technical reason or other, the 
Ministry writes a letter to him, 
"why did you exceed the licenced 
capacity ?" T hold no brief for any 
body. But we must support produc 
tion increase, we must have policies 
which will be production-oriented and 
growth-oriented and not the type of 
policies which today compel us to call 
this Ministry as the "Ministry of Indus 
trial Ignorance and Industrial 
Stagnation." 

SHRI A. G. KULKARNI : Mr. 
Deputy Chairman. Sir, I am very happy 
that I am getting a chance of partici 
pating in this debate particularly on 
the working of industrial undertakings. 
Sir. at the outset I am one with the 
view expressed by my colleague that 
this country has got a spectacu'ar 
record of building industry in an under 
developed country like ' Tndia where 
,cc'' bsent.    It is really the 
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leaders of thi country who have taken steps to 
crea'e a formidable industry and an industrial 
structure which, if properly utilised and all the 
policies coordinated, will work miracles. 

Sir, at the outset, I think we should not 
make an njustice about the performance of the 
Ministry and the Minister beca tse- this all has 
to be seen in the backg 3und of recession 
though my colleague Mr. Manubhai Shah, 
said that recession should not be always taken 
as an ilibi. Sir, he is also a technocrat ar 1 he 
knows me as a technocrat that any pick-up in 
the industry take a certain time ; it is not a 
magic thai oice the wheels of the industry grin 
i o a halt, you cannot pick up indi atrial 
production immediately. Sir, I for one 
impartially think that the cedit goes i/b the 
present Minister, Mr. Fakhruddir^ Ali Ahmed, 
for taking it oil of the rut of recession. The 
growth vHch he has mentioned and the grov 
th which he has been mentioning ae not 
comparable. He was also res> or sible for it. 
Recession in the engineering industry has 
halted industrial pre lu:tion in this country. In 
that background, perhaps he was unfair when 
he sated that the growth in production in 
1967-68 or 1968-69 should not b  1 aken as a 
comparison with the pre tons growth. 

Sir. I do r >t want to spend my time in 
giving fiig ires because already so many 
figures and statistics have been given. I say S-
r, in the background of recession, trie work of 
the Industrial Development Ministry, 
particularly in increasing ihe corporate 
sectorial sector's prod ction like steel, like 
zinc, like aluminii m, like machine-tools is 
absolutely a   ommendable performance. 

As for the performance about licences, my 
colle igue, Mr. Manubhai Shah, said that as : 
gainst some 2,000 licences some 500 li( ances 
were issued in this period. Sit I know what 
type of licences and what type of applications 
and duplication were made. The Dutt 
Committee las really studied this problem, T e 
difficulties and results of the Dutt Committee 
can be gone into by experts. I can understand 
that because ther jre some genuine difficulties. 
But hey are not for the larger sector, for 
people like me in the smaller sector. In this 
connection, he will agree with me that since 
the value of the licences was increased to Rs. 
25 lakh? naturally that led to a reduction int • 
the number of licences. 

SHRI MANUBHAI SHAH : It is after 
taking into account the delicensing of 
industries upto Rs. 25 lakh investment. This 
policy of delicensing was implemented in 
1964 onwards. After that the number of 
applications received in 1965 was 2,247, 
whereas the number of applications for 
licences went down to half in the last four 
years. 

SHRI A. G. KULKARNI : That is what I 
am saying. After increasing the figure to Rs. 
25 lakhs and ;:.'ter taking into consideration 
recession, the number of licences and entre-
preneurs coming forth is going down. That is 
why I am bringing to the notice of this House 
the fact about the licences. I think, Sir, the 
growth between 1951 and 1969 period in 
industry and commerce was not also very bad, 
giving all the credit to the recession period. 

About the capital formation and the down of, 
what you call, the investment climate, I am 
not one with you. Sir, if you see the 
performance of the industries, as available in 
the Reserve Bank Bulletin or in the statistics 
available, 63 per cent, of the companies in this 
country in the corporate sector have improved 
their performance in 1967-68 and 1968-69. 
This is the report as available with me from 
the Reserve Bank. So, Sir, when the 
performances are being improved and 
profitability has been maintained even at the 
cost of great competition, how do you say that 
the Ministry's work is not up to the mark or 
the Ministry lacks a certain vision in this 
connection ? But if Mr. Manubhai Shah 
agrees with me in his clear heart, the 
difficulties are of the past period also. Though 
you have created a large capacity in this 
country, it has been observed by various 
Commissions and Committees, that the 
capacity created was disproportionate in 
certain industries. That might have been 
created in enthusiasm, I do not deny. But 
having that capacity not utilised, the blame on 
the future Ministry or the Government-
thinking is not right. 

I say, Sir, the capacity created in wagon-
building was commensurate with the 
requirement. The capacity created in certain 
other sectors was commensurate with the 
consumption. No. It was created in an 
atmosphere of enthusiasm and an atmosphere 
to industrialise this country. I can understand 
that up to that extent the capacity was 



 

[Shri A. G. Kulkarni] 
unutilised, and that is why the production 
lapses are there. I can under-staad also that 
there are production gaps still in certain 
industries like aluminium, paper, etc. which 
have lo be taken care of. Sir, I am going to 
devote my major time to the small industries. 
Therefore, I do not want to go on arguing on 
other matters. 

Sir, the Industrial Development Ministry 
has great achievements to maKe. rjooody nas 
referred to it. It is in the case of import 
substitution. Sir, during the last two or three 
years a greater stress has been placed on 
import substitution and a staggering figure of 
Rs. 600 crores of import substitution has been 
achieved. In regard to foreign collaboration 
and import of foreign goods, 1 am prepared to 
go to an extent that it should be completely 
banned. But I know that certain vital 
industries are depending on them, and we 
should not. take that drastic step. Therefore, 
credit should be given to the Ministry for 
indulging in a process of import substitution 
which, in the long run, will help the 
industrialisation of this country. 

About small industries and the policy of the 
Government of India in regard thereto, I have 
got certain observations to make which may 
not be palatable. I do not think that there is a 
faith lacking in small industries in the 
Ministry's thinking. The faith is there, the faith 
that small industries have to be encouraged at 
all cost. But where the shoe pinches and who 
is throttling the pipeline 1 do not know. I do 
not want to blame any officer or any 
bureaucrat or any Secretariat people. But I 
say, Sir, the Ministry has failed absolutely in 
protesting the interests of the small industry. 

In this connection also I say that the recent 
relaxation in the industrial licensing policy has 
got potentiality of throttling development in 
the small-scale sector. The cardinal object of 
licensing, among other things, is to channelise 
the resources available in the country in 
fruitful productive activities and regulate the 
overall growth of the economy by avoiding 
sectoral imbalances. Presuming that this 
should be the object of our licensing policy, it 
is difficult to visualise how liberalisation of 
licensing to the extent envisaged is going to 
meet the aims of    centra- 

lised planning and prevention of excess 
industrial capacities at the same time 
promoting horizontal and decentralised 
industrial pattern. Though this liberalisation 
gives the maximum of freedom and scope to 
private enterprise and initiative and adheres to 
the true democratic principle of laissez ftdre, 
it should be ensured that it does not throttle 
the growth of small units. 

Sir, I do not want to enumerate here the 
achievement of the small industries. By the 
way, I can say that out of the total gross 
contribution by the corporate sector, I think 
the contribution by the small sector was 
something like Rs. 1150 crores, and it is 
giving employment to a sizeable number, 
about 8.5 million employees in the corporate 
sector. About, I think, 5.3 million accounts for 
tie small sector. Sir, what I want to say is the 
small industry is not merely a slogan. It is a 
movement with a message which aims at 
transforming our economy into a socialist 
frame. This economic transformation is a must 
to achieve egalitarian social structure to fight 
unemployment, to eschew monopoly and to 
wage a war against the spectre of poverty. 

Sir, the Government documents wax eloquent 
or shed crocodile tears about helping the small 
industry. Truly speaking, 1 have got no praise 
at all for the Ministry's working in this respect. 
My colleague, Mr. Manubhai Shah, has rightly 
stated that 4 P.M. the Small-Scale Industries 
Board has been there for the last ten or fifteen 
years in this country fighting for getting a 
proper share for small-scale industries 
commensurate with their capacity for receiving 
the raw materials, indigenous as well as 
foreign. What has the Government achieved? 
It is on record that while the corporate sector 
with the DGTD level gets about 75 per cent of 
licences, it is a shame for any Minister in 
charge of this Ministry to say that the small-
scale industry is not even get^jng 25 per cent 
of its capacity. I do not understand why the 
Ministers are sitting here. They must see that 
the necessary raw material is made available to 
the small-scale industry and the problem of its 
growth has to be solved with top priority. You 
want to achieve your social objectives, but it is 
no use talking of socialism. Mere theoretical 
socialism will    not   help   the   specific 
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objectives of a v eliare State. A negative 
aspect of socialism is not going to help 
anybody. In that connection I want to suggest 
one thing. As regards the availability o: i 
idigenous raw material I am in c*o 
espondence with the Minister for the last one 
year, but without any hel] . It is a fact that the 
industries at the DGTD level are producing 
with t:e raw materials which are meant for 
ancillary or small-scale industries. I an 
pleading with the Government to Dlcase 
allocate certain of these scarce aw materials on 
a priority basis to the small-scale sector 
because they are starving of raw material. And 
the eply I get from the Government is, 'we are 
thinking over it". 1 can quoto figures about 
indigenous productu a, if you want. But since I 
do not have time, I will not read them. They 
are on the records of the Ministry. I can give 
you figures about indigenous products which 
have been produced !y the large-scale sector 
on the bi: ,i,s of import licences granted by 
this very Government and they are earning 
100 per cent and 1000 per cent refits. Take the 
case of nylon. Take the case of copper, 
stainless steel. I can quote any number of 
instances [n that connection I pleaded with ;he 
Ministry to please use  any  Essenti 1  
Commodities Act. 

Sir, I have uother suggestion to make today. 
If necessary, the Government should uti lse its 
powers under Section 18(g) o the Industrial 
Development and Regulation Act which em-
powers the Government to ensure a portion of 
the production of the main producers to th 
consumers. Section 18(g)   says,— 

"The Centr J Government,' so far 
as it appears o it to be necessary or 
expedient for securing an equitable 
distribution a: d availability at fair 
prices of any article or class or arti 
cles relatable o any scheduled 
industry, may notwithstanding any 
thing contained in any other provision 
of this Act, by notified order provide 
for regulating the supply and distri 
bution thereo   and ................" 
I do not wan i to go into that matter now... 

SHRI PREM MANOHAR (Uttar Pradesh) 
: Is th s Ministry aware of it ? 

SHRI A. (;. KULKARNI : It is perhaps 
aware if t. {Time bell rings) Sir, please give 
me five or ten minutes more.   This is a very 
important subject. 

Now I come to the indigenous raw 
materials and the provision made in the 
Industrial Development Act and other rules. 
My colleague, Mr. Manu-bhai Shah, has 
rightly stated that it is a poultry amount of 
foreign exchange that is allotted to the small-
scale sector. The small-scale sector gets a 
wrong treatment in the allocation of foreign 
exchange. They give us not the free foreign 
exchange, but they give us what you call a 
tied-up, a linked-up, foreign exchange which 
we cannot utilise. So. an operation has to be 
done in the Ministry of Industrial Develop-
ment for the benefit of the small-scale 
industries. 

Another point I wanted to mention about the 
small-scale industries was about the reservation 
and the liberalisation of their industrial policy. I 
tried to highlight this problem during the last 
session and I am again highlighting it now. I 
tried to explain to the Minister a few cases. 
After studying the entire pattern of their policy, 
I cannot say I am really happy. But about 
certain unreserved items I am convinced that by 
not reserving certain items you have introduced 
an element on competition into the production 
capacity whereby so many entrepreneurs can 
take advantage of this. But I at the same time 
you must take imme-I diate action as regards 
reserving certain basic products for the small-
scale sector. In that connection I want to say, do 
not reserve broomsticks and chopsticks and 
such other sundry items. The small-scale sector 
has already grown very much. It is 
manufacturing even electronics now. It has gone 
into the consumer goods. It has gone into the 
chemical industry. Sir, an immediate survey 
must be made. The Federation of Small-Scale 
Industries has submitted a list of 171 items. 
What forbids you from reserving all those 
things for the small-scale sector ? If you have 
any love for the small-scale sector, immediate 
action in this matter must be taken. 

Another point I want to make is on the report 
about the development of ancillary industries. 
There must be some statute, some law in this 
connection. We know Mr. Bhanu Prakash 
Singh's team went to Japan. They also printed a 
book. And hundreds of such books and reports 
are available with the Government. In U.S.A. 
also where 60 to 70 tier cent of the ! work has 
been given to the small-scale sector, they have 
protected the    small- 
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scale sector statutorily. The same is done in 
Japan, in England and such other countries. 
And in this country I do not know what 
forbids the Government from doing it. This 
Government talks of socialism. This 
Government wants to take credit for_ talking 
about and for supporting socialism and 
small-scale industries. But what prevents 
them from giving statutory protection to the 
small-scale sector? The Bhanu Prakash 
Singh Committee report and this Committee 
report have specifically mentioned how 
Japan has developed. You have got all those 
reports with you. I think now at least by June 
if you do not reserve the entire products 
mentioned' by the Federation and give 
statutory protection to them, I take it that this 
Government is not interested in the 
development of small-scale industries. You 
wiH not get a better time after 30th June; 
after that the small-scale sector and the 
public at large will be at a great loss. 

Now    my   last   point    and   that   is 
about    the    public    sector,    socialism or    
no    socialism.     I    say    that    the public    
sector    and   its    commanding heights  must  
be  maintained.    But  the _ public sector is 
failing.    We are failing ' in  the    
development    of    our    public sector.    How 
can you  improve them ? We   have  got  many  
reports  but  I  do not want to take the time of 
the House quoting from them.    There was a 
committee  which  went  into    the    working 
of  the  public  sector undertakings  and that 
committee has reported   that   the public 
sector has  become a    milching cow  for the 
private sector.    You must stop this.    The    
public    sector    along with basic industries 
like steel,    fertilizers,  chemicals, etc. must    
enter    into consumer field where large profits 
are assured.    In this    country    the    public 
sector has  been  given  a  place    where the 
public sector industries are still in gestation 
period lacking    the    required capital.    The 
Government    should now take  a  decision  
and  Parliament should bring   pressure  on   
the   Governmen!   to see that the    public    
sector    industries undertake consumer items,    
praticularly the profitable items, whose 
licences you are yourself   giving to the Birlas.     
For example, take the production of nylon, the  
production  of  stainless    steel,    or are    
assured,     immediate    profits     are 
available.    You   have   to take a   decision 
that the public sector must enter into them.    
At the moment the work- 

i ing of the public sector    is a    failure. 
i The Government is responsible for the 

failure of the public sector, and if the people 
are not attracted to the public sector, it is not 
because the public sector is bad, but profits 
in the public sector are not good and they 
think that their investment becomes a waste 
when the allocation is very scarce. So, the 
future generations, the students, the 
unemployed, etc. are not going to permit you 
if the public sector continues to be a failure 
unless you take corrective steps just now as 
was rightly pointed out by my colleague, 
Mr. Manubhai Shah. Here money comes and 
money goes. Why worry about money ? It is 
the time that is precious. I want to repeat 
only that the time is very short for the public 
sector to enter into consumer products or to 
enter into an area where profitability is 
assured. And if you do not take these 
measures for the small-scale sector now, 
there is no better chance for you and the 
people will take it that the Government 
shows no interest in the growth of the small-
scale industries. 

Sir, I want to make my last point. I 
wanted to highlight particularly about the 
working of the Hindustan Machine Tools. 
This H.M.T. was started by Mr. Manubhai 
Shah with so much of grandiose promises 
and the Chairman and the Managing 
Directors who were appointed, though they 
are supposed to be technocrats, they are 
working as politicians. They are starting one 
branch to-day, and another branch 
tomorrow. The H.M.T. requires to be toned 
up considerably but I will take another 
opportunity to touch the case but I only 
highlighted it to-day the difficulties of the 
small sector and the inefficient working of 
the public sector and the necessity of the 
public sector entering into profitable items in 
the consumer sector. 
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SHRI M. K. MOHTA (Rajasthan) : 
Mr. Deputy Chaii mn, Sir, the need 
for speedier indi stiialisation of the 
country is so evk ent that I do not 
have to say much about it. If not 
from any other a gle, if we take only 
the angle of emp oyment, the major 
problem of unem; >lc yment that faces 
us today, it woulu be quite evident to 
any thinking person that industrialisa 
tion is the need of the hour and it 
must be taken up on the most urgent 
and warlike footii g. Today we have 
an army of as many as 13 to 15 lakhs 
unemployed, and ,;ven after the gran 
diose plans of i le Government this 
is expected to ii crease to 25 to 27 
millions at the ml of the Fourth 
Plan. Now this is the situation 
that We are facing, and industrialisa 
tion is one step v. huh can solve at 
least to some e perhaps    to    a 
major extent, this great problem that is facing 
us. Evan then this Ministry, which can be saic 
to be one of the most important Ministries of 
the Government, is aking no effective steps to 
further the industrialisation of the country. 
Industrial production has been stagnant for the 
last three years or so. We find that during 
1966 there was no increase in industrial 
production. On the other hand, there was a 
decline of 0.6 per oent. In 1967, a similar story 
was repeated and there was a decline of 
another 0.7 per cent. After two years c 
complete stagnation, in 1968 there w is a small 
increase of 6.4 per cent. this is nothing to be 
proud of; this i nothing to brag about. And in t 
iii i of this poor performance for the last three 
years we do not find any e idence of any 
change in the thinking i i the Government, any 
change in the pans of the Government for 
speedie industrialisation of the country. In this 
connection, Sir, a very interest] lg and eye-
opening study was undert ikon some time back 
by the Economic Research Foundation of 
Delhi.. They compared the industrial 
production of ou; country with the industrial 
product ion of some of the other countries c 
ihe world, notably UK, USA, Japan and West 
Germany, and they tried t >  project as to    
how 

many years it will take for our country to 
reach those standards. And their findings are 
really eye-opening. I would like to place this 
before you and before the House through you. 
Take the important commodity of crude steel. 
At the rate of 6.7 per cent per year—I do not 
know whether even that will be reached at all 
or not but even at that rate of 6.7 per cent per 
year—it will take us 59 to 60 years to reach 
the 1967 level of countries like the USA, 
Japan and West Germany. And these are 
comparisons of 1967. Since then these 
countries have progressed and during the next 
sixty years they will be galloping while we 
will be walking; not even walking but perhaps 
walking in the reverse direction. 

Take another important commodity like 
aluminium. At the rate of 6.5 per cent it will 
take us 54 years to reach the level of Japan 
and 73 years to reach the level of USA. Take 
again electrical energy. Even at the rate of 8.5 
per cent per year it will take us 41 years to 
reach the level of Japan and 53 years to reach 
the level of USA. I am only quoting these 
figures as an illustration for the backwardness 
of the country and the need for speedier 
industrialisation. 

We have another problem, the problem of 
foreign exchange. The foreign exchange 
shortage is there. This problem can also be 
solved by speedier industrialisation in two 
ways, by decreasing our imports and by 
increasing our exports. We are still importing 
such a lot of industrial products that we are 
frittering away our meagre resources in paying 
to the foreign countries for importing goods 
which can easily be produced here but which, 
are not being produced because of the faulty 
policies of the Government. Sir, one of the 
reasons why industrialisation of the country 
has not proceeded to the required extent is that 
from the general public money has been 
gathered by the Government in the form of 
taxes, direct as well as indirect, and invested 
in the giant concerns in the public sector 
which do not give proper production, which 
do not have any efficiency and which result in 
a great loss to the exchequer from year to year. 

I do not have to quote too many figures 
because the figures are all well known to hon. 
Members of the House but I would just quote 
one or two instances of very glaring 
inefficiency is 
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the public sector. Take the instance of the 
IDPL, the drugs and pharmaceuticals concern 
of the Government, where Rs. 47 crores have 
been invested and what is their production ? 
Their last year's sale was Rs. 1 crores on an 
investment of Rs. 47 crores and the loss 
incurred in the process is Rs. 9 crores on a 
sale of Rs. 1 crore. Another concern, the 
Hindustan Photo Films, has an invested 
capital of Rs. 45 crores and its production was 
Rs. li crores, the ratio of capital to output 
being 10 to 1 and their loss was Rs. 2 crores. 

SHRI A. G. KULKARNI : Mr. Mohta, can 
you tell me.... 

MR. DEPUTY CHAIRMAN : No 
interruptions please; he has very little time. 

SHRI M. K. MOHTA: Another important 
instance is that of the Mining and Allied 
Machinery Corporation which has lost Rs. 20 
crores which was its paid-up capital. This is 
the record of the public sector. And what has 
happened ? What has happened is that the 
money that has gone from the hands of the 
public into the hands of the Government has 
been invested in concerns which do not yield 
any production and which do not yield any 
profit. When shortage of money in the market 
is caused in this way naturally there is 
stagnation in the private sector. When once 
money has been taken away from the public 
and through the Government when it is again 
tried to be given back in small driblets through 
the financial institutions to the private sector 
for productive purposes the spokesmen of the 
Government say now that, the private sector 
cannot function without the help of the 
Government. Whose money is it ? It is the 
money of the public and when the members of 
the public themselves want a portion of their 
own money to be invested in productive 
enterprises this is what they are told. After all 
the ideology of the Government has been such 
that there is no money in the market today ; 
there is no money with the small investor 
today : there is no money with the consumer 
and today this vicious circle goes on and 
industrial stagnation takes place. 

Sir, a lot has been said by one or two 
previous speakers regarding the big business 
houses and the licences   given 

to them. What I would like to ask is why did 
not the Government heed the advice of an 
eminent person like Rajaji which has been 
advocated by the Swatantra Party for quite a 
long time now that this licensing system should 
be managed not by the Government but by a 
quasi-judicial body so that there may not be 
any instance of favouritism, of corruption, of 
this or of that. Now after fifteen to twenty 
years of bad working of this system, a 
commission is appointed to go into what has 
been done under the industrial licensing policy 
by the Government and to find out who has 
benefited from it, who has not benefited from 
it. Had this advice been heeded from the 
beginning no such charge could have been 
levelled today and there would have been a 
much better distribution of industrial licences. 
Unfortunately that was not what was done. 
Even now the Government and some Members 
of the House are so obsessed with their 
ideology that they have forgotten the real prob-
lem before the country, the real aim which we 
want to achieve, which is higher production. 
The consumer who goes without consumer 
goods, the worker who goes without 
employment, the common man who suffers 
due to the non-development of the country, 
does not bother who manufacturers the goods. 
He is not bothered whether it is manufactured 
by the small sector or the big sector, whether it 
is manufactured by the big business or by the 
small entrepreneur, whether it is manufactured 
by A or B or C or D. What he is interested in is 
more production but that is what has not 
happend in our country. What has been 
happening is we have been so short of 
foodgrains that for a very long time we have 
been spending crores of rupees on the import 
of foodgrains but when the question of 
production of fertilisers came the Government 
said, I do not like the name of A. I do not like 
the face of B and so I would not give them 
licence for production of fertilisers. The same 
is the case with tractors and the two combined 
had the inevitable effect of stagnation in agri-
culture. It was only due to the good fortune of 
the monsoons that we have been able to 
achieve a somewhat better agricultural 
production today but it is not going to help us 
in the" long run. After all we will need inputs- 
for agriculture in a much bigger way from now 
on and unless we change our policies, unless 
we give up this policy of don't, don't and start 
on a policy    of 
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do, do, I am a ra d that either in the 
industrial sphere or in the agricultural iphere 
we are i ot going to make any progress. We 
have got factories which have invested lai ge 
amounts of money in costly plant a id 
machinery and they have got large s (are 
capacity to manufacture things bit they cannot 
do so because if they lici so the Government 
would come dov.'n upon them like a ton of 
bricks fo laving increased their production 
beca' se somehow or other the Government 
tus got it into its mind that a cer ain level of 
production is the ceiling f( r these people and 
anybody who ex :ec ds that ceiling must be 
penalised. That unfortunately is the position in 
>ur country today that instead of appn dieting 
higher production we want > penalise those 
who want to increas production. If there U 
shortage ol automobiles in the country, if 
there is shortage of scooters in the country, 
why should not these things be delice lsed ? 
Why do you want to say th; t you will allow 
only A or B or C t< produce these things ? If 
three people want to produce, let all of them 
prod ice. After all, we want more productio . 
When there are more producers th^re will be 
competition and when there is competition 
there will be hi; her quality and cheaper price 
and ultim itely the consumer will be 
benefited, th' economy will be benefited, 
everybod - will be benefited. Therefore unl ss 
the Government changes its poll y nothing 
unfortunately will be done. 

There is also quite a lot of obsession with 
some hon Members and with some Members 
of the Government regarding the w-called big 
business houses. Unfo tunately business has 
been equated \ itli badness; I do not 
understand witl what process of logic it has 
come ab wt. Today one of the hon. Members 
sa d that the assets of iuch and such a business 
house has increased from such and such a 
figure to such and such a figure. I am not 
interesed in figures but what I am trying tc s 
iv is this. Whose assets are they ' They are the 
assets of the industria1 concerns ; they are not 
the assets of th< se families whose names are 
associated with those concerns. Those assets h 
ve been built Up by the investment of 
thousands, I should say lakhs, of small 
investors who have entrusted their money to 
these big business houses iecause these 
business houses command the respect and 
confi- 

dence of the investors not only in the country 
but also outside the country. Now by 
maligning these business houses you have 
brought about stagnation and the country is 
not going to benefit by this process of 
stagnation. 

MR. DEPUTY CHAIRMAN : You will 
have to wind up now. 

SHRI M. K. MOHTA: In two minutes I 
will finish. 

Instead of wasting public money on these 
grandiose public sector projects if the 
Government had concentrated more on 
infrastructure production in the country would 
have gone up much faster. There is electric 
power shortage in so many parts of the 
country, and industries which are already 
established and which have invested scarce 
foreign exchange resources on costly 
machinery cannot produce to their maximum 
extent because of this electric power shortage. 
If instead of investing more money on public 
sector projects more care is taken about 
building up such infrastructure there will be 
more production in the country and the 
economy will move much faster. Similarly, 
the obsession about higher payment of royalty, 
higher payment of engineering charges or 
whatever you call it to foreign investors has 
actually hit us to a great extent. I had the 
opportunity to go to West Germany only a 
few days back and I found they were 
clamouring for goods, goods which could be 
produced on a labour-intensive basis, because 
they are short of labour. A great automobile 
industry in West Germany wants many 
components. They say : Why does not India 
produce them and send them to us ? We are 
prepared to purchase any amount of 
components that you are able to produce. But 
what happens ? When a proposal comes, the 
Government of India say that they do not like 
a comma or a full-stop in the agreement or a 
little more that may be paid for purchasing the 
know-how. They conveniently forget that if 
we delay the completion and commission of a 
project which may produce goods worth Rs. 1 
crores a year, because we do not want to pay 
another additional royalty of Rs. 1 lakh a year, 
in the very first year we will lose foreign 
exchange to the extent of Rs. 1 crore, whereas 
what we may save is a lakh of rupees. What 
process of arithmetic or what process of logic 
this is, I do not under- 

 



 

[Shri M. K. Mohta] 

stand. By paying another lakh of rupees we 
could have earned foreign exchange worth a 
crore of rupees, but unfortunately with the 
kind of thinking that goes on, with the kind of 
muddled thinking that goes on, they do not 
allow the industrialisation of the country and 
the Ministry has, I think, very rightly earned 
the name of the Ministry of Industrial non-
development, What we have got today is not a 
mixed economy, but a mixed up economy. It 
is of a type that says that you must cut your 
nose to spite your face. This is the kind of 
economy, this is the kind of policy that we 
have got. Unfortunately I must say that the 
economy of the country will not be able to 
progress under this policy and the sooner we 
change it the better. 

SHRI BALACHANDRA MENON (Kerala) 
: Sir, it was in 1956 that we had our Industrial 
Policy Resolution. It is high time that we 
thought seriously about it as to whether the 
time has come to change that. 1 am not against 
mixed economy, but we find that in the name 
of mixed economy we have been trying to help 
the private industrialists. The very public 
sector has been there only in the name up till 
now to help the private sector. It is time that 
we thought of a new policy resolution and 
what it should be. Should it be that we 
continue with the old idea of a mixed economy 
which we adopted in 1956? Have we not 
passed that phase ? Have we not come to the 
stage where we should lay greater emphasis on 
the public sector ? The public sector may not 
have delivered goods -\s we had expected. It is 
because of the bureaucratic way in which it is 
functioning, but even then a backward country 
nke ours has no other go except to see that the 
public sector is enlarged and it takes the com-
manding height. There is no other way for us, 
however much the champions of the private 
sector may demand again and again that 
greater scope should be given to them. It will 
only mean this that we will not be able to 
improve our economy and take it to a higher 
level, if we do not enlarge the public sector 
much more than what we have been doing up 
till now. 

(THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) in the Chair] 

Most of the profits are earned by consumer 
industries and you will not allow consumer 
industries in the public sector. And as long as 
you do not do it. we will not be in a position to 
have sufficient resources.   So, the time has 
come when from heavy industries we should 
go even to consumer    industries    and the 
public sector should get expanded with 
consumer industries.      Have    we got the 
courage to do it?    I do    not know.    Now, 
you may say that   it   is because we have not 
taken into account the importance of the time 
factor.    Is it that?    It is not that.    It is 
because the strategy is not correct.   It is 
because we are trying to get over the crisis by 
doing something   which   is   outmoded. Up to 
a certain period it might have been all right, 
but we have come oul of that period and yet 
we dare not go out  of that old understanding.      
That is the main difficulty.   The result is that 
now we have allowed even big monopolists to 
get into certain spheres where they were not 
there.   For example, they are now allowed to 
come into fertilisers. They are allowed to come 
into so many other sectors, which were    
denied    to them  all  these days.    Is this the  
way how you improve?  You are going back 
like    the    crab.      You    are    crawling like 
the crab.    You are crawling backward and not 
forward.    That    is    the position    now.      I    
would,    therefore, request you to rethink and 
have a clear understanding as to how    the    
public sector should be improved.    I  do not 
hold   any   brief   for   the  present   func-
tioning of the  public  sector.     I   know that   
it   is   highly     bureaucratic.     We will   have   
to   think   of  a   new   cadre of  people  who  
are  dedicated   to  this work     and     certainly     
the    licensing policy must be framed by 
people    who know in what direction our    
country's economy should be taken.    It is not 
by any sort of committee that we can do it.    
People who    have    absolutely    no 
understanding, people who try to    cut across 
the  very    policy    cannot    help you.   A 
committee elected by all parties and all that 
will not work.    Has    the Government  got  a  
policy? '    Is    the Government seriously 
interested  in  improving the economy and in    
bringing about industrialisation ?    That    is    
the question.    I do not believe    that    you are 
going to bring about socialism    or anvthini!,  
but at least you can have a sood public sector.    
You can cei have a sector    which    will    
bring    in sufficient profits.    The    
functioning    of the private sector has been 
such    that 
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it is clear th t it will not be able to 
deliver the go xK We have seen it in 
the case of the textile industry. We 
know the hav>c caused by the sugar 
industry. This is how the private 
sector is working. It is high time to 
enquire into t,,e working of the private 
sector. It is time also to enquire into 
the working c E i he public sector. You 
have enquired into the public sector 
and you have oimd defects. What have 
you done reg rding the private sector? 
They have al o spoiled it to such an 
extent that tl.ey have not used it for 
improving thi country during all these 
years. So, tl i time has come to tell 
them : Gentlemen, you have not deli 
vered the goods. Now, we will try to 
curtail your rights. You had the 
Hazari Committee, the Monopoly Com 
mission and i he Dutt Committee. 
These three c irrmittees have enquired 
into it and tl i\\ findings you have not 
implemented, ""he reports are there, 
but with thai il is finished. That is 
the whole da ger. Now, since 1965 
we have seer that the monopolies are 
only increasi ig. We have seen that 
they have imr roved their position. This 
is what has happened. The previous 
Industrial Po icy Resolution has only 
helped the lonopolies. Only they 
have improve! their position. For 
example, sine 1964-65, the Birlas have 
increased thei capital by Rs. 500 crores. 
There are on y 75 important monopoly 
houses. This s what they have done. 
Most of then arc- in collaboration with 
foreign couni aes. It is time that we 
put an end t< this collaboration. I am 
sure no fore in country is going to 
allow us to .fevelop because "those are 
countries whi h are afraid of a country 
which has gc: its own iron ore, which 
has got its c rm eoal so near. They 
know fully v el that we are going to 
be a very powerful competitor and they 
are not to allow    countries like 
India and C ina to develop. If it is, with their 
hi 'p. we are not going to develop. Where is 
the swadeshi spirit ? Today what nanpens is 
that in the name of indi sttialisation you are 
trying to have • as nich collaboration with 
foreign capit;' as you want. More than 3000 
foreign collaborations are there. The result h 
fiat so much of money is drained out of this 
country. It has been so. T> the name of 
know-how. in the name of collaboration, 
more than Rs. 60 cores get out of this 
•country. Haw much are we able to get in? 
Ah nit Rs. 25 crores. This was revealed last 
time, and any contract 

with foreign monopolists results only in this 
sort of draining of this    country's wealth.    
That is the neo-colonial economy.    The same 
thing is happening. We have become    a    
beautiful hunting ground  for foreign capital.    
We    are independent, we are    hap^py.      I    
am also quite happy like    Shri Manubhai 
Shah that our country is today producing 
something.   We were not producing even 
pins.    Now heavy industries    wc are having.    
We are quite happy and it is a great thing, and 
we should    be proud of our wrokers, of our    
technicians.    Is that enough ?    The country 
demands   something   more   than  that. Most 
of us who are old are happy that the country is    
independent,    but   the boys who have come 
after 1947 are not going to be satisfied, and 
that is why you see the unrest among young 
men, the unrest among students,    the unrest 
among those who come    out    of    the 
colleges.    They become a happy hunting 
ground for extreme politics because they are 
frustrated, and it is the failure of the elder 
leaders to understand what is happening now 
that    is    going    to bring about such a big 
crisis in    this country.    The private 
capitalists    have been encouraged.     They   
have   found that in the countryside    rich    
peasant economy  is  coming.    They  have  
seen that the  peasant is not in  a position to 
have his own land.      The    scarce resources  
that  can  come out    of    the peasant holdings  
are    spent    by    rich peasants  and    feudal    
landholders    in luxury buildings    and luxury    
spending and nothing else.   How do we 
industrialise ?   We industrialise with the help 
of foreigners; we industrialise    with    the 
huge loans we  are  getting.    Rs.  6000 crores 
of debts we are having.   This is what you are 
doing.    I would therefore say that the time 
has come when for a rapid industrialisation as 
far as possible we must try to depend on    our    
own swadeshi    know-how.    It is    high time 
we do  it. I  know,    for example—last time 
also I explained that—in the case l of scooter 
there is a small factory in I Kerala which is 
producing it indigene-i ously, absolutely no 
collaboration. Why don't you help it ? We are 
in    a position to have also power tillers 
without anybody's  help.  Why don't    you 
help it ?    I asked the question last time.    It is 
time that you help such people who ' are 
prepared to have no collaboration I with  
anybody, who set up    our    own I industries.    
Are we in a position to do 1 it? 

209   Re Discuss m on working [29 APRIL 1970] Development, Internal        210 
of Ministry of Industrial Trade and Company Affairs 



211    Re Discussion on working        [ RAJYA SABHA ] Development, Internal        212 
of Ministry of Industrial Trade and Company Affaiirt 

[Shri Balachandra Menon] 

Then again these foreign plantations are 
doing so much harm. Why not we nationalise 
them ? Why not the Government accept it ? It 
is high time we do it. Most of the foreign 
plantations have their agents in England. They 
sell the products at a lesser price with the 
result that we are cheated of our foreign 
exchange, we are cheated of our profits. They 
say that Indian tea will not be in a position to 
compete. Actually it is not so. The position is 
they are selling through their agents at a much 
higher price to other countries. So the time has 
come when we see that we take over industries 
like plantations which are in foreign hands. 
We can take over certain industries, the 
consumer industries, so that the State sector is 
in a position immediately to get profit, we 
encourage the co-operative sector, we do not 
allow foreign collaboration. 

Lastly, I would also like to say that your 
attack on monopolists is not sufficiently 
serious. What happened ? I will just point out 
that on the 26th April the central organ of the 
Communist Party of India, New Age, comes 
out and says : But their motto seems to be to 
destroy what they cannot remove ; so bonfires 
are being made of whatever files remain in 
their Calcutta office. They have given the 
photostat. This is what is being done. When 
an enquiry is being orderd, all their files are 
being burnt. Here I can place it before you. 
This is sufficient evidence for you to 
immediately act and see that these things are 
not allowed. Why not nationalise some of 
these firms. Mr. Manubhai Shah has also 
said... 

SHRI BHUPESH GUPTA : Have you got 
the photostat of files being burnt" by the 
Birlas ? 

SHRI BALACHANDRA MENON : Yes. 
So, I would say that you nationalise some of 
these things. It is no more a question of 
controlling the monopolies. It is a question of 
taking over them, who have turned out to be 
antisocial, who will not allow even Courts to 
get at their files. I would say that the time has 
come for us to see that some of these 
monopolies are shown their right place, that 
we nationalise these industries. They are not 
going to allow the Courts of law to enquire 
into their misdeeds. 

THE VICE-CHAIRMAN (SHRI AKBAR   
ALI    KHAN) :   Mr. Triloki 
Singh. 

SHRI BHUPESH GUPTA : Reference has 
been made to photostat copy which has been 
shown... 

SHRI ARJUN ARORA (Uttar Pradesh) : 
You are the editor of the paper.   Do not quote 
your own paper. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : It is not right that you should 
quote your paper. Please sit down. 

SHRI BHUPESH GUPTA : Copy has been 
produced here. I am wanting to know whether 
the Government is aware of this thing, 
whether they have tried to get hold of this 
particular thing. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Please sit down. 

SHRI BHUPESH GUPTA : Why should I 
sit down ? I want to know, because it is a 
matter of considerable importance. 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KHAN) : I have heard that. 

SHRI BHUPESH GUPTA :  But let 
him say. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I cannot compel him to say. He 
has noted it. Mr. Triloki Singh. 

SHRI TRILOKI SINGH (Uttar Pradesh) : 
Mr. Vice-Chairman, at the moment we are 
discussing both the policy and the functioning 
of the Ministry of Industrial Development, 
Internal Trade and Company Affairs. My 
difficulty, Sir, is this. Although this Ministry 
has a very big name, industrial development 
in the Government of India is the concern of 
so many other Ministries. But with all that, 
through you, I would like to draw the 
attention of the hon. Minister to the industrial 
policy resolution adopted founeen years back 
and the objectives set forth therein. I would be 
much obliged if the hon. Minister while 
replying to this debaie gives out how much of 
that industrial policy resolution was imple-
mented and the success achieved. One of the 
objectives was that Government would train 
up a cadre of managerial   and   technical 
personnel.     I     do 
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aot know if iny effective steps have been' 
taken tl it way. I come from U.P. and wha I 
find, Sir, is that whenever any authorised 
Controller is appointed in as y textile mill or 
sugar mill or any >ther industry, invariably k 
is an IAS officer who has had nothing to do v 
ith industry, and instead of putting thi taings 
in order, our experience is t at they bungle and 
damage the mi s of which they have been put 
in ciiaige more than what the original prop 
ielors as the managing directors had b<;en 
doing. The policy of the Gover ment of India 
is—and it m a correct policy—that more and 
more industries should be brought into the 
public sector. But how can we do it, if we do 
no have the necessary managerial skill" 
Therefore my submission to the h n. Minister 
and the Government of India is that they 
should take immedi; e steps to set up insti-
tutions or whatever they may be, in 
consultation vith experts in the ma-aagerial 
and echnical lines, to provide the necessary 
cadre for running and managing em ctively 
and efficiently the mills. 

Now, Sir, i ne of the main objectives of the 
Indus rial Policy Resolution is to remove d 
ip.irities in industrial development between 
certain areas. 1 come from J.P. My misfortune 
is that the indu trial development of U.P. has 
gone ba k within the last fifteen years since t 
le adoption of the Indus-I r i i f  Policy 1 
esolution. It was more industrialised before 
1956 than it is today, and d iring these 15 
years at least eleven ie>tile mills have stopped 
functioning at are partially working. Only 
recent!}, lbout two and a half years back, the 
New Victoria Mills of Kanpur whicli had an 
employment potential of nv re than six 
thousand persons came t< grief. It took the 
Government of 1 id; a two and a half years to 
appoint a Authorised Controller. And even wi 
h this appointment of an Authorised C >n:roller, 
the mill has not started fully   unctioning as 
yet. 

Sir, the C ompany Law, the Indian 
Companfes Act, confers ample power upon 
the Government of India to intervene in the 
iffairs of a public limited company in zvae 
things go wrong. May I knov from the hon. 
Minister if he was nc aware that the affairs of 
the New Vic oria Mills of Kanpur were going 
the w; ang way and, if so, why did he not ake 
immediate action to see that the 'urctioning of 
the mill was 

continued and the management changed? But 
that was not done. And what is true of the 
New Victoria Mill is true of so many other 
mills, factories and sugar mills in U.P. About 
Kanpur, my hon. friend, Mr. Aijun Arora, 
who hails from that city, would be able to tell 
the number of factories that have closed 
down. Instead of increasing, the employment 
potential of the textile workers in Kanpur 
during the last fifteen years has come down. 
That is not the success of industrial policy. 
That, Sir, I would submit, is a failure and it is 
one factor which cannot be ignored. It is high 
time that the Government of India were alive 
to their responsibilities and kept a close watch 
over the functioning and working of these 
mills. 

What is this Ministry for? What is 
industrial development? A few months back, I 
happened to go to Agra. Agra is famous for its 
cottage industry of shoes. A deputation of the 
shoemakers met me and said that one of the 
pins or nails or something like that which is an 
essential and necessary component in the 
manufacture of shoes in Agra, which is also 
earning foreign exchange for this country, is 
imported. And it is not imported ample or 
sufficient quantifies. Is it not the policy of the 
Ministry to see that things that are not made 
in this country are made here? May I know 
from the Minister if he has got any list 
prepared of these items which are not made in 
India and which in the near future or in the 
distant future, in a phased programme, the 
Ministry proposes to take up and see that the 
country becomes self-sufficient in that 
respect? I do not know Sir, what is your 
experience or the experience of the hon. 
Minister. If one were to get himself X-rayed 
in a clinic or hospital, the doctor's reply is, 
"Oh ! there is a shortage of X-ray films." 
What is this Ministry doing? What has it done 
to ensure the production of photographic films 
in this country, when it is a Ministry of In-
dustrial Development? To a lay-man like 
myself who has had nothing to do with any 
industry in his life, it seems that if this 
Ministry is not concerned with these things, 
what is it concerned with? I would like to 
know from the hon. Minister. 

One of the hon. Members from the other 
side rightly raised the question of 
unemployment. Industrial policy means 
providing  more  and more   jobs 
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to the people. The 1968 figures as entered in 
the employment registers go to show that there 
were three million unemployed people in 
1968. Since then, their number must have gone 
up by at least 15 or 20 per cent. What is this 
Ministry going to do? There is the Ministry of 
Industrial Development; there is the Industrial 
Policy Resolution. But along with them, the 
number or unemployed is increasing by leaps 
and bounds. This morning we were talking 
about the Naxalities. In all humility, I would 
like to submit that all ' Naxalities are not a bad 
people, they are not a bad set of people, if 1 
might say. Mahatma Gardhi had the credit of 
adding a word to the English dictionary, 
'Himalayan'. The Naxalities have the credit of 
adding a word to the English dictionary, 
"Naxa-lite". What does it mean ? "We are un-
employed, we are educated, we are 
hardworking, we are well built-up. But we 
have nothing to do". They do not find justice. 
How long are we going to keep people 
satisfied on promises of long distant future, 
promises which are not likely to be fulfilled 
during their life-time? That is not possible. 
What has given birth to Naxalite movement ? 
It is not confined only to one small village in 
North Bengal, Naxalbari. Everyday we read in 
the newspapers that the Naxalities are doing 
this, they are doing that. Why are they doing 
this and that ? I wish the hon. Minister for 
Industrial Development and his Government 
looked into rhe deep causes of this malady, 
this increasing malady which is enveloping the 
country. If one burns the portrait of Mahatma 
Gandhi, if a set of young men raid a university 
building or a university library and burn down 
rhe works of Mahatma Gandhi, although I 
hang my head in shame, I am not surprised. If 
this country could produce a man wbo could 
shoot Mahatma Gandhi dead, this country 
could also very well produce men who would 
burn the portrait of Mahatma Gandhi. That is 
nothing in comparison to the bullet that killed 
the great Mahatma. But then that might have 
been an individual and isolated incident. But 
this is something widespread, this is something 
which is contagious, which is enveloping the 
whole country. It is not confined to any 
particular region or particular State or district. 
I wish the hon. Minister   for    Industrial    
Development 

gave anxious thought to this problca and 
solved it. I think. Sir. that bis Ministry alone 
can take effective steps to solve the problem 
of unemployment 

I would like to draw his attention to this. 
What is the Industrial Policy Resolution for? 
It is for the economic betterment of the 
country. How can any country and any people 
be economically well off if 70 per cent of the 
people of that country are dependent upon 
agriculture? And let me tell you, Sir, and 
through you the hon. Minister that there are 
more persons dependent upon agriculture 
today than they were 30 or 40 or 50 or 60 
years back. That accounts for their economic 
backwardness. If one were to go through the 
Census figures of 1901, he would find that 
there were lesser number of people dependent 
upon agriculture than they were in 1961 or 
they would be in 1971. I would submit, Sir, 
that the position would be still worse in 1971. 
Therefore, my submission is this that 
howsoever limited his functions may be, 
taking an overall picture and keeping in view 
the objectives set forth not only in the Consti-
tution of India but also in the Industrial Policy 
Resolution and also in the various declarations 
and resolutions adopted, not only by this 
House, but also by both the Houses of 
Parliament, the hon. Minister should reorient 
his policy in such a manner that a larger 
number of people get employment, that they 
are not fed on promises which are not likely to 
be fulfilled. Lectures, promises or resolutions 
are not going to satisfy anybody. 

I would also, through you, like tc draw the 
attention of the hon'ble Minister to the per 
capita income of this couniry. 1960-61 it was 
Rs. 306. In 1968 it was Rs. 319, only Rs. 12 
and a few annas more than what it was eight 
years back. Therefore, Sir, the least said about 
it the better. (Tim* bell rings) Have I got two 
minutes more? 

THE VICE-CHAIRMAN* (SHRI 
AKBAR ALI KHAN) : Please continue 

SHRI TRILOKI SINGH: Something has 
been said about the working; of the public 
sector undertakings. I had an occasion of 
going to Bhopal once. Just now I find that the 
Heavy Electricals of Bhopal is a concern of 
the hon'ble Minister.    Some one told 
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me that the Leavy Electricals was not working to 
it; full capacity. I would have been satisfied if it 
had been working even to h ilf of its capacity. Ac-
cording to the figures given to me there If years 
ago, it was so low; it was not even one fourth of 
its capacity. That was the condition of the Heavy 
Electricals in  ihopaL 

We have 1 fe 1 talking much about the 
electriflcat 3n of tubewells. The work on elee! 
"if cation of tubewells in U.P. was hel< ip 
because of want of electric Meter,. It was held 
up not for one week or two weeks or two months 
but for almost about a year. What is this 
Ministry unless it knows the needs of he 
country, not only the needs, it shou i create the 
needs of the people and ca er to them and see to 
it that there is : o scarcity? 

About the iff iirs of the Company Law, Sir, I 
WE I fold by a friend—I have gone through the 
Companies Act—that the Indian C onpanies Act 
not only empowers the Central Government to 
take action in certain cases but casts a duty upon 
he Government to take action in cert lir 
contingencies. If the Government do not do it, 
they can be charged with dereliction of duty. I 
have got a c se before me. It is not possible for i 
le to give the full facts. The Indian Iron and 
Steel Co. of Bengal had enten i into a deal with a 
trust known as Da lousie. Crores of rupees that 
way have been lost to the company. If the hon'bl 
Minister likes, I would like to pass on the entire 
facts to him. The thine has been hanging fire for 
more than 15 years. The two companies were a 
nalgamated under an Act of Parliament And 
what does one find there? C ro-es of rupees have 
been lost. The art niion of the Ministry was 
drawn to it 1 ut nothing effective was done. If 
the Act lays down a duty upon the Go1 er iment, 
then it is up to the Governm nt to see to the thing 
once their at en tion is drawn to any lapses. 
The> should take immediate attention* There 
should be no leniency, no delay in uch matters. 
Therefore, Sir, through you I would once again 
tell the Minis er that he should reorient his 
policy. 1 fe should take immediate steps to proc 
uce the requisite number of managerial and 
technical cadres. He should see th it whenever 
any company goes wrong the hands of the 
Government immedi te'y come down upon the 

board of directors so that things are not 
allowed to continue. Thank you, Sir. 
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DR. K. MATHEW KURIAN (Kerala) : Sir, 
I have a request to make t» you in the 
beginning. I being a new Member I hope you 
will be a little benevolent to me in terms of 
the time-limit. 

Sir, I would start by saying that the report on the 
Ministry of Industrial Development contains a lot 
of    complacency about the actual facts    of    th« 
Indian industrial structure.    It gives aa 
impression that we are on the road to rapid  or 
sustained  industrial  advancement.    On the 
contrary, the facts presented in the report itself 
very clearly indicate  that  the   economy, 
paricularly the industrial structure, is in the whirl-
wind of a deepening crisis and expanding 
problems.     The  report   itself does not contain 
adequate information on the structure  of the 
industrial society that we live in.    On the 
contrary, the report has tried to conceal the 
fundamental facts  of the Indian    industrial 
structure by loading the report with   a lot of 
irrelevant or relatively less relevant information. 

I would start first with the problem which 
was raised by some honourable Members, the 
decline in the industrial rate of growth.   Why 
has there been a decline in the industrial 
growth    rate? I am not quoting all the facts 
and figures for the  sake  of brevity.    But it is 
very clear from all the reports    including those 
of the Planning Commission and the studies of 
the Ministry of Industrial     Development 
that     from 1964-65 onwards the rate of 
growth has declined. The   rate   of   industrial 
output   has come down.     I think one must 
very clearly identify the reasons as to why 
there has been a decline in the industrial 
growth rate or why there has been a tendency 
to decline in business activity for some    time 
past.    I 
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would like to advance four or five major 
reasons of fundamental policy implications 
which I hope the honourable Minister of 
Industrial Development will kindly note. 
Firstty, I would like to suggest that despite the 
Industrial Policy Resolutions of 1948 and 1956 
which have stood as monuments of resolutions 
or statements which have been grossly 
violated. The Industrial Policy Resolutions 
today stand completely eroded by the 
continued ad hocism of the Government of 
India despite all the policy statements of the 
Government of India. Despite all the tall talk 
of the Government of India, the society that we 
have actually created is an outright capitalist 
society led by the big business. I think this 
point has been reiterated by Members of the 
ruling party and this has been borne out by a 
lot of studies published recently. I would like 
to advance the point that uneven development 
in the industrial structure, uneven development 
between classes and sections of the people on 
the one hand and between regions on the other, 
is a fundamentally inherent law of capitalist 
development. It 'has even been reiterated in the 
draft Fourth Five Year Plan, 1969-74, on page 
14 where the Planning Commission refers to 
the dilemma in industrial development. To 
quote the Planning Commission— 

"The largest corporate groups are the 
most advantageously placed to seek and 
obtain foreign collaboration and to expand 
or to initiate a number of large and new 
activities. Therefore, acting through them 
may appear the easiest and quickest way of 
industrial development. In the process there 
is inevitably an increase in concentration of 
economic power." 

Now I would like to say that the industrial 
development policy of the Government of 
India has been largely guided by short-term, 
ad hoc, requirements, and this has completely 
eroded even the rudiments of long-term 
industrial strategy. I would like to put a 
straight question to the Minister of Industrial 
Development: What happened to the 
industrial strategy embodied in the Second 
Five Year Plan? It was a well-thought out 
strategy based on heavy industries supported 
by small-scale industries of household type   
and 

small industries using modern implements, 
progressively. I think the whole concept of the 
heavy industrial strategy and modern 
industries in the small-scale sector have been 
eroded by the ad hoc decisions of the 
Government after the Second Five Year Plan. 
Therefore, I suggest that a serious look into 
what has happened, into the erosion of 
industrial policy after the Second Five Year 
Plan,  is neccss 

I would also like to make a reference here 
to the uneven industrial development between 
regions and States in India. We have the brief 
but monumental, report of the Pande 
Committee on Identification of Backward 
Areas. Mr. Pande, the Secretary of the Plan-
ning Commission presided over this 
Commitee and this Committee has brought 
out, in my opinion, one of the most 
monstrously unscientific reports. In this report 
they have selected certain criteria for 
identifying backward regions and those, 
criteria are most unscientific and cannot be 
sustained on the basis of economic or 
statistical principles. For instance, just to bring 
to your notice one simple fact, they have taken 
about ten index numbers of uneven 
importance. They have grouped together per 
capita income, railway mileage per lac 
population and per square kilometre and so on 
and so forth and added them up as if they can 
be added up without assigning weightage. It is 
a rudimentary, elementary, principle of 
statistics that when index numbers of uneven 
importance are added up, weightage must be 
given. But we find in this report that the 
selection of criteria, and even the very process 
of aggregation of the index numbers are 
actually very unscientific. So I request the 
Minister of Industrial Development to scrap 
this report. The Government and the Planning 
Commission should withdraw this Pande 
Committee report which is monstrously 
unscientific. 

I would also like to make a constructive 
suggestion that the Government may appoint a 
National Commission on Regional Imbalances 
which may include on it representatives of all 
the State Governments, representatives of the 
Central Government, experts of the Planning 
Commission and outside experts in economics 
and in statistical theory. I think without such a 
Commission, consisting of experts, it is likely 
that decision on industrial alloca- 



 
tions will >e taken in the name of reducing 
region il imbalances which in fact aggravate re 
ricnal imbalances for the sake of politica   
priorities. I would now come to    the     |U: si 
ion of    distortion in the industrial   Structure  
caused  directly  by foreign ai    and 
collaboration  that    we have  beer   receiving.    
Mr.    Manubhai Shah reite ated his opposition      
to the act of de\ illation in 1966 but we must 
remember  that it  was    precisely    the policy  
wh ch   Mr.  Shah,   as    Minister, had pursu'd 
which led to the    whole crisis  in ( ur foreign  
trade, which   led to  the wl )k   erosion  of the  
cost efficiency in   he export sector.    We    
have been  givin ;   cash  subsidies  and export 
incentives   ic oss  the  table  and    propping 
up ii efficient industrial units who cannot  re; 
By   compete   in  the  international mar et.    I 
think our dependence on   foreign   aid  and  
collaboration    has taken the 1 Duntry almost 
to the verge of not only poverty of ideas but 
has cut at the roo 1  uf the    cherished    
princi- . pies and p licies which this Nation 
has accepted.    1 suggest therefore that    we 
have  a  se  oris second look into    our eniire 
polk y of foreign aid and collaboration.     
Vhen I refer to foreign aid, I would als »   ike 
to refer to one of the completely   neglected   
areas   of our foreign  aid,   lamely,  India's  
freign    aid and   collabi ration   to  other     
countries. We are  su posed  to  have a policy 
of constraint  1 oc   restraint with  reference to 
foreign    id  we receive but with regard to the 
aid and foreign investment which are    oi lg 
out from    India,    we seem  lo be completely 
complacent. As a matter ol   fact,  in the name 
of promoting join   ventures abroad, ostensibly 
for promoii  2 our exports,  the    policy which   
Mr.   Shah   had   introduced    ha? been in  fac   
helping big  business. The Birlas   are    oi lg  
to  the   African    and Asian   coun   ies  and  
dabbling in internal politics    ncl propping up 
oligerchies in the Afric in  couniries.    It is a 
dangerous  Irene    which  he    must    under-
siand.    Exp> rt of capital through    big 
business  is    lading  to  erosion  of    OUF 
foreign  polii y.     I  think  a   serious   second   
look     1   terms   of   our   indus t r i a l  policy 
0! joi t ventures abroad is necessary. 

A lot has been said about the role of the 
publi sector. What has been missed in th 
whole discussion is that the public se :tor 
can, in certain conditions, work in the 
interest of the private sector itself. 

SHRI G. A. APPAN (Tamil Nadu): On a 
point c f order. 8—23 R S/70 

DR. K. MATHEW KURIAN : I ar not 
yielding. 

SHRI G. A. APPAN: He is speak ing for 
the first time, it is a maide* speech. He 
should be given more time He is making 
very valid points. 

THE VICE-CHAIRMAN (SHR: AKBAR 
ALI KHAN): Are you pre pared to give 
your time to him? 

SHRI G. A. APPAN: No. 

DR.   K.   MATHEW    KURIAN:    1 
think Mr. Appan will give    me    two 
minutes from his time.    Thank    you. 
About the role of the public sector, the point  

which  has   been   missed  in    the whole 
discussion is that the public sector is in fact 
helping the private sector.    The expansion of 
the public sector  even    to    so-called    
commanding heights is of no use  unless  the 
public sector and the people who sit on  the 
pinnacle of power in fact utilise    the public 
sector in the interest of socialism and socialist 
advance.    As a matter of fact public sector has 
not been   working aa a model employer in 
many respects.   I here refer to the P. & T. De-
partment.     Even though  the    Government of 
India has withdrawn the disciplinary cases 
against the P. & T. workers,   in   Kerala,   13   
workers   are  still kept out.    Disciplinary 
action has not been  withdrawn.    On the 
contrary the PMG   is    continuing    his    
disciplinary action against the postal workers.    
The Government of India has not acted  as a   
model employer in  many    respects. Therefore   
what   is   important   is     not whether the 
public sector in theory expands its total 
investments or total output.    What  is really 
crucial is what is the character of State power    
or    the character of the  Government   of India 
which controls the public sector.    Unless the 
Government of India is wedded to  the  
working class  interests  and    is prepared to 
implement seriously the policies which will 
help the people generally,   particularly  the  
vast  majority  of the  working classes  in    this    
country, they cannot talk about socialism.    
The public sector will remain only a    myth 
which cannot be practised. 

On the industrial licensing policy, Shri 
Krishan Kant pleaded for reorientation of the 
industrial policy in the light of the Industrial 
Licensing Committee reuort, while  Mr. 
Shah asserted 
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that the industrial licensing policy cannot 
solve the problem of monopoly. I would like 
to make this fundamental point that we have 
been trying to operate on marginal peripheral 
matters without linking them with more 
important aspects of policy. For instance 
reduction in regional industrial imbalance 
cannot be successful unless we operate across 
the line, for instance on plan allocation by the 
Planning Commission to the State Plans, or 
the Central sector allocations and the Centre-
State devolution of funds by the Finance 
Commission. Shri Mahavir Tyagi headed the 
Fifth Finance Commission and I had an 
opportunity to appear before that 
Commission. I would like to say, with due 
respect to Mr. Tyagi as a friend, that the Fifth 
Finance Commission's report and the 
allocations have in fact aggravated the 
problem of regional imbalances. More money 
has been allocated to States which are 
industrially advanced rather than to in-
dustrially backward States. I think the whole 
pattern of allocation of Central funds through 
the Planning Commission, through Central 
sector allocations and by the Finance 
Commission's devolutionary procedure has to 
be reoriented. 

At the end I would make two points. Under 
the National Textile Corporation Act about 3 
or 4 texiile mills are supposed to have been 
taken over in Tamil Nadu but we find that 
extremely onerous conditions have been 
imposed on the working class. For example, 
under the agreement, when sick mills are 
taken over the working classes must abrogate 
most of the rights which they have received 
through years of struggle. It is suggested that 
they must make a cut in the DA out of the DA 
of Rs. 140, a cut is made of Rs. 40 or Rs. 50. 
The working class is being denied even the 
privileges which are now available in the 
private sector. In pursuance of the decision by 
the Government to reduce DA when the 
textile mills are taken over under the Act, 
private industrialists are trying to continue this 
procedure and impose cuts in DA in the 
existing mills. 

Similarly, despite all the attempts of the 
Kerala Government for revitalising the Coir 
industry and the Cashew industry, we find 
still callous negligence on the part of the 
Central Government. The State Government 
had put up schemes for revitalising the coir 
indus- 

try costing only Rs. 15 crores, but the Centre 
has no money to give assistance to the coir 
industry for revitaltsation, an industry which is 
export-oriented. But the same Government has 
enough money to increase the allocation for 
family planning lrom Rs. 96 crores in the 
earlier Fourth Plan draft to Rs. 300 crores in 
the revised Plan. When reallocations are made 
across the line far family planning and other 
items of expenditure, industries which are 
necessary for sustaining the economy of the 
backward areas are completely neglected. 
Similarly, for the cashew industry we had 
asked for the taking over of cashew imports 
through the STC, it is still hanging fire. I 
would request the Minister to make a clear 
statement on this. Lastly I reiterate the 
importance of the proposal I made that the 
Pande Committee report on identification of 
backward areas should be withdrawn and 
scrapped and a National Commission on 
Regional Imbalances be appointed. 

SHRI BANKA BEHARY DAS: Mr. 
Vice-Chairman, I am one with those who have 
accused this Ministry that it has failed to 
further the industrial growth in this country 
and has failed to regulate the industrialy policy 
or the licensing policy of this country. I was 
very much astonished when Mr. Shah decried 
the Dutt Committee and branded its report as a 
drain inspector's one. I may remind him—he is 
not there—as to what is this PUC or PAC 
meant for. It may give some suggestion for 
modification in the structure of this industry 
but after all it went into the whole question of 
how public undertakings work. It also goes 
through the very question of how finances of 
this country are managed and that is why the 
PAC has been established. While 
Parliamentary Committee like the PUC, the 
PAC and the Estimates Committee go into the 
question of failure of the Government and the 
public sector undertakings of this country, it 
would be wrong to say that there should be no 
committee to go into the affairs of the 
licsnsing policy of this country or the private 
sec-icr of this country. So I think he has done 
great injustice in saying it and trying to justify 
what is happening in our private sector in this 
country. It is proper for us that after so many 
years of functioning and managing the 
industrial policy of this country, we should 
evaluate how far we have succeeded in this.    
I am not going to say 
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anything about tl e Dutt Committee report 
with which am not in agreement on major 
things. But I want to say that even The 
Economic Times' last year went into the very 
question of the corporate giants of this 
country, and you will be asto visaed to know 
that the Economic Times, which is not wedded 
to the policy of the drain inspector, who fum 
tions to protect the private sector of this 
country, gave some illusrations, and their 
research report said that according to the 
1967-68 accounting year we had 101 corporate 
giants in the private sector out of which Tat ,s 
controlled 9 corporate giants with 175 per cent 
of the assets, and Birlas 11 giants with 12.1 
per cent, of the assets of those 101 corporate 
giants. Foreign-controlled companies had 3< i 
corporate giants out of those 101 corporate 
giants and they controlled 27.8 p:r cent, of the 
assets of' those 101 coi wate giants of this 
country. It mean tnat only two corporate 
giants, Tatas ;ind Birlas, and another 30 
corporate giant out of those 101 corporate 
giants, thi.y control 57.4 per cent, or more of 
tie assets of those 101 corporate giants. I ;hink 
the Economic Times went into this question. 
They did not function as the drain inspectors 
of this country. So I think Mr. Manubhai  
Shah,   vben   he  decried  the 
Dutt Committee J eport, he did not do jus'ice 
to it. A! ine same, it is proper for all of us 
parliamentarians and the citizens of th i 
country to know how the industrial policy and 
the licens-sing policy of this country have 
been so regulated th; t they have given berths 
to the mot opolists in this country instead of 
full Hi ig all those objectives of the Industrial 
Policy and they have backed the monopolists, 
whether they are foreign c oncerns or they are 
indigenous concer is. Mr. Vice-Chairman, in 
this conr ::ci ion I am not one with Mr. 
Manubh i Shah when he said that in the earlier 
days the applications were for so many 
licences and so many licences were also given 
and perhaps within these four w five years 
there is a decline in the pplications and also in 
the licence's, low I may remind him that 
though rie Dutt Committee has not gone into 
those aspects, if he scans the reports of the 
Government of India on the w >rldng of this 
Ministry, he will find I lat though so many 
licences were give a, most of those licences 
were not utilised or those licences were taken 
only to pre-empt the capacities in this country 
so    that    the 

small entrepreneurs or new entrepreneurs 
cannot come to the market. 1 think Mr. 
Manubhai Shah gave a distorted picture when 
he only went into the question of the 
applications, and the licences given, and did 
not go into the very important aspect of how 
many licences. . . 

SHRI MANUBHAI SHAH : I have given 
the production figures and shown how from 9 
per cent it has come dovvii to minus 0.6 per 
cent. 

SHRI BANKA BEHARY DAS: Yes, yes, I 
agree there. I will reply to that point also. But 
I want to emphasise that, when we compare 
these statistics, also we must go to the very 
basis, because apart from the Dutt Committee, 
we in this House have always condemned the 
big business that they have taken so many 
licences but have not utilised those licences 
up till now. I rather accuse this Ministry be-
cause, up till now, they have no machinery, to 
see how many licences, that were taken within 
the last ten or fifteen years, have not been 
properly executed up till now though they 
continue to have these licences.    These 
questions 

' have been asked in this House and the Ministry 
has always failed to give any answer. They 
have always taken the plea that statistics are 
not available. Therefore I want this question 
to. be answered. So much praise has been 
made of this Dutt Committee report, with 
which I am not in agreement at all. Mr. Vice-
Chairman, Sir, though the Dutt Committee 
went into the question  of  how   
Government's     licensing 

    policy has favoured the big business in this 
country, the solution that they have given is 
only going to help those very monopolists in 
this country. I won't go into this question 
because in this Bulletin of Small Industries the 
new Industrial Licensing Policy has been 
adumbrated and it has been clearly mentioned 
thus. "According to the Government decision, 
undertakings belonging to the Larger 
Industrial Houses, as defined in the report of 
the Industrial Licensing Policy Inquiry Com-
mittee", that is, the Dutt Committee, "together 
with foreign concerns and subsidiaries or 
branches of foreign companies, would be 
expected, along with other applicants, to 
participate in and contribute to the 
establishment of industries in the core and 
heavy investment  sectors."    What   will  be  
the  re- 
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suit if this industrial licensing policy, which 
has been accepted by the Government of 
India only a few months back, is followed? 
The net result will be that all those big 
houses, which have been branded as 
monopolies, will be given all fillip. If this 
industrial licensing policy is not changed, 
the result will be that all those monopolies 
and the large business houses will go to the 
core sector and their capital and their assets 
will grow to the detriment of the ceonomy 
of this country. So I think the hon. 
Minister, when he replies to this point, will 
say that they will revise the policy so that 
the large business houses do not get all the 
advantages. 

Mr. Vice-Chairman, Sir, in this connection I 
want to say something about foreign    
collaboration.    There    is    no time; so I 
won't go into    the    details of it.    But the 
worst contribution    of this  Government is  
in the matter    of this foreign collaboration.    
If you see the history of Japan, you will find 
that in Japan they always purchase a large 
number of technical    know-how    and other 
things, and also enter into foreign 
collaboration sometimes;.   But there will be 
no single instance  in  Japan's  history where 
they have accepted repetitive  know-how.     
But   in   this   country we have accepted 
always and have gone in    for   technical 
know-how   so many times though we have  
all those things in our country.    And you 
will be astonished to know that here I have 
this report that  recently  HMT went    into 
foreign  collaboration  with  some   Cze-
choslovak firm in regard to the manufacture 
of tractors and it is pending the approval  of 
the Government of India. And that has been 
the reply given    to me on the 27th of April.   
You will be astonished to hear that in our 
country we are wanting foreign collaboration 
as far as the tractor industry is concerned, 
and have gone in for a large number of 
collaborations    for 8 to 10 hp, 28 hp, 35 hp, 
45, hp, 50 hp, and 65 hp, and we are going in 
for    collaboration for 20 hp tractors again. I 
will again remind   the  Minister     Lhat  the    
Central Mechanical   Engineering   Research   
Institute,  in   1968,  have   stated  that  they 
have developed  the    design    and    the 
technical  know-how and  that a  tractor of 20 
hp can be manufactured  in India without any 
assistance from foreign concerns, and yet   in 
this coD-ihnrntion 

they are going in for, they will invest about 
Rs. 15 crores as far as I remember, and more 
than half of it will be im foreign exchange. So I 
would plead here again that, instead of 
revising the policy as far as foreign 
collaboration is concerned, the Government of 
India is still adopting the same old policy and 
they are going in for indiscriminate foreign 
collaboration, as a resul" of which, for every 
horse-power tractor, we have to have fresh 
collaboration and arrangement with foreign 
countries. 

Mr.  Vice-Chairman,  Sir,   as  far    as the 
public sector industries are concerned, 1 am 
afraid I have not much time to say what  I  want,  
but  I  am  very sorry to say that, in spite of the 
fact that the Committee on Public    Under-
takings have reported about   the   poor working 
of the public sector undertakings and those 
weakness    have    been taken advantage of by 
the industrialists this country—persons like    
Mr. Manu-bhai Shah too spoke so much in 
praise of the private  sector and decried the 
public sector  in this   country—nothing has 
been done to remove  them.    But I will plead 
here that in the Industrial Affairs Ministry, or 
some other Ministry,  they should  try to 
develop  a  cell so that they can function as a 
striking force to  see  where the inefficiency of 
the public sector is and how far it caa be  
remedied by taking follow-up    actions.    My  
friend,  Mr.  Krishan  Kant, gave some statistics    
how the    officers who are in the different 
Ministries are functioning as Directors and how 
they cannot spare any time to function effi-
ciently  either as   Chairman or as  Directors  of  
the  public  sector  undertakings in this country.    
So I would rather  say  here  that   the  Industrial  
Affairs Ministry or some other Ministry, should 
develop a cell so that they can well   look  after  
all   the  public  sector industries   and try to 
coordinate  their activities,  because  all  the  
Departments in this country are virtually 
employers with regard to one public sector 
industry  or   another   public  sector   industry 
and yet there is  absolutely no coordination   
between   them.    They    should see that a  
better type    of    personnel management is 
developed in this country   so  that   the   public   
«ector   undertakings could function efficiently.    
So I would plead here that it is high   time, 
because of the inefficiency in  management,   
because  of the    inefficiency    in management   
to   secure  raw    materials 
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from other i otntries, because of the 
inefficiency a. -egards the pricing policy and 
bee. use of the inefficiency as regards distr 
bution also, they should develop a ce I so that 
they can have a coordinate approach to the 
public sector indust ies in this country and 
thereby all 1 ie pitfalls that are there, can be 
remo ec. Here also I want to say that the r 
licensing policy should be complete! r revised. 
Though the licensing poll y is not the entire 
thing to regulate t .• industrial growth of the 
country to ie extenr the Ministei thinks it will 
in a regulatory economv an industrial 
licensing policy has a vital role to play. And 
unless this industrial lie- nsing policy is 
completely changed lie net result in the com-
ing years w II be instead of curbing 
monopolistic eridencies we will be having 
more r onopolies because core sectors are 
iriually reserved for the private secto or the 
larger business houses. An I the small 
entrepreneurs will not be ahle to prosper but 
persons like T; as and Birlas, these big 
business hou es which are already under the 
cloi Is of suspicion will take all the adva 
stages of the new industrial policy i) this 
country. 

Thank yoi 

SHRI  M/ HAVIR TYAGI:  Sir,    1 
want to ma! e some confessions which may 
not be rery complimentary to me but in this I 
oi se I have taken an oath of truthfulr ;ss and 
loyalty to the country. (/ terruptions) I believe 
in just listening to friends quietly and not in 
obstructor them. I never obstructed you and so 
I would request my friend to listen to wh 
itever I say even if it is unpalatable. 

As regard hese ideologies of socialism, com 
mnism, capitalism and so on, somehov or 
other personally I am of the view that these 
are all mere ideologies at I I do not have any 
religious faith l them. I do not treat them as 
dog nas. I want to go by results, what he 
objective is and what we have acl ieved. I 
agree with the view that o r objective should 
be to ameliorate a id improve the conditions of 
the lowe classes. The have-nots must be loc 
:ed after more and more, with that I agree, but 
to go on abusing one sect on or the other and 
decrying it is a hing I personally do not 
believe in. And I must confess I am an 
orthodct conservative in that sense.    I w uld 
like my friends    who 

have been travelling about to just compare as 
to what is the condition of the lower classes in 
Russia, in Czechoslovakia, in lapan, In 
America and in other countries and then come 
to some conclusion. Is it a fact that only 
communist countries have improved or have 
others also improved or is their condition also 
bad? For instance, a sweepers who sweeps the 
dusty surface in America—in papers I have 
read— earns a pay of more than Rs. 1500 per 
month. Eighty per cent of the people there own 
cars. It means their standards are very high, 
may be even then they are not happy but that is 
a different matter but if the standards of the lo-
wer people is higher there I would not 
condemn America. I would naturally 
congratulate them. The same is the case here. I 
do not believe in abusing Tata or Birla or 
others whatever they are. 1 respect them, I 
love them because I know there was a time 
when even a needle was not being manufac-
tured in India. After all they started companies 
and other things, may be their method is wrong 
but we have passed this company law for the 
purpose of seeing that these Tatas, Birlas and 
others are not allowed to exploit the 
shareholders whose money they are playing 
with. Are we not controlling them? So 
according to Gandhian way I must say that it is 
not their money, it is the money of the 
shareholders and the company law was 
enacted with a view basically to safeguard the 
interests of the shareholders. As far as the hon. 
Minister is concerned, I must confess that it 
pains me because they are like my kith and 
kin. I have been in their Government for years 
and although we have parted company now 
there is no antagonism or anything like that. 

SHRI    BHUPESH    GUPTA:    The 
Company Law  Board in that    respect did not 
help you very much perhaps. 

SHRI MAHAVIR TYAGI: After all, even 
with their own policies and principles they are 
still much nearer to me than my neighbour 
here because 1 am still nearer to their policies 
than those of my friend. Their policies and our 
policies are akin to one another practically and 
therefore I have no differences with them, 
although I am sitting on the opposite benches. 
If they are honoured 1 feel happy. If ' they are 
doing better service to the nation and if they 
are successful I must con- 
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gratulate them. That is my attitude towards 
them but at the same time I must give my 
reactions to the hon. Minister. Roundabout the 
corridors of your Ministry there is a lot of talk 
of corruption. I do not know wheiher you are 
aware of it or cot. . People arc all talking of 
these unpleasant things and he hangs his head 
in shame after seeing the atmosphere round-
about there. That is what is happening whether 
it is licensing or any other thing. Therefore 
please be careful to see to it that that 
atmosphere is awarded off. As regards their 
working, I must stay that there is so much delay 
in the Ministry. It is a regular complaint that 
the files are delayed, and that is a thing you 
have got to look into. 1 have no motives to 
attribute to you. I must confess in my own time 
when I was Minister of Revenue and 
expenditure Pandit Jawaharlal Nehru was being 
persuaded by the Congress President to enact a 
law for the companies to contribute to political 
parties but 1 opposed it to the last, and when 
they agreed to do that I told them frankly that I 
was not going to accept that. I said I will fight 
my elections with my own money. Mr. 
Deshmukh also agreed with me. Somehow. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You were promised 3i minutes, 
you have taken 6} minutes. 

SHRI BHUPESH GUPTA: Those were 
days according to you of look-facers and 
touch-feeters. 

SHRI MAHVIR TYAGI: I must confess if 
that thing were not agreed to corruption would 
not have gone on on this basis. Now funds 
are" collected for the party everywhere, here, 
in the States, because people have to fight 
elections and the shareholder's money is given 
by the proprietors of these companies for this 
purpose. This sort of corruption has to be 
stopped. I would suggest to the hon. Minister 
to enact a law that no contribution will come 
from the companies. After all, whose money is 
it? Suppose I am    a    shareholder    in    the    
Tatas. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We have already done ft. 

SHRI BHUPESH GUPTA : No; we have 
not done it fully. 

SHRI MAHAVIR TYAGI: I my friend 
here gets a contribution of Rs. 20,000 from 
the Tatas, since I am a shareholder, he is 
getting my money and he fights against me 
because I am opposed to him. How can I 
contribute to his party when I am opposed to 
him but yet that is what is done indirectly by 
the Directors. The shareholders are not a party 
to this. This sort of thing must be stopped. 

Now there was one thing pointed out by 
Mr. Triloki Singh. About a year ago a 
representation was made to the hon. Minister 
about that company having kept 8,80,000 
shares in a trust of its own. This was an illegal 
and criminal action and the Minister promised 
to take action but no action has been taken so 
far. I hope you will please take necessary 
action in  that matter. 

My only submission is that we must manage 
it in such a way that the man in the street, that 
the small town people who are unemployed 
might get employment. I agree with the 
sentiments expressed by many of the 
Members of the Opposition and also from that 
side. Practically the whole House is one on 
this. But of course I differ in one thing. There 
is this talk of public sector and private sector. 
I do not want to make any distinction between 
them. Do whatever you like but the private 
sector must be controlled by the company law 
in such a way that they may not go on 
exploiting the shareholders and their workers. 
I do not wish to say anything more. 
6 P.M. 

SHRI  BHUPESH  GUPTA:   In the 
olden days he used to tell us that there were 
some people in the Congress Party who went 
and touched the feet of Shri Govind Ballabh 
Pant. They were touch-feeters. Some 
Congressmen used to decide by looking at the 
face of Nehru. They were look-facers. His 
English I am talking about. Those were the 
good days. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): These were his old jokes. 

SHRI    SANDA    NARAYANAPPA 
(Andhra Pradesh): Mr. Vice-Chairman, Sir, 
considering the present circumstances in the    
country    the industrial 
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policy shoul I be changed in such a radical 
and arid manner that we can solve the 
ui:employment problem and we can impnve 
our industrial development and pr -auction. In 
1948 the industrial polii y had been changed. 
It has been changed also in 1956 and 1965. 
With all these changes in the policy, we ( juld 
not achieve the expected results. Production 
has not come up to expectations in the public 
undertakings. So many industries have been 
started n the public sector and crores of raj $es 
have been invested. Most of th. public 
undertakings are now loosing and they are not 
able to make profi In all these public 
undertakings mostly foreign personnel are 
appointed to the neglect of the indigen JUS 
technical know-how. There are 6 »,000 
engineers unemployed in the c* ur.try as per 
the statistics given by he Government. How 
are we to create e iployment for all these 
engineers ? V e have invested a sum of Rs. 
3500 crores in all these public undertakings. 
Excepting a few all the others are r Inning on 
a loss and we are unable to meet the 
requirements of the consume s in the country.. 
Regarding foreign oi aboration we are much 
more dependent on technical know-how and 
als< foreign financial collaboration. This must 
be reduced to the minimum. 1 nless we 
develop and encourage our indigenous 
technical people and enco rage the use of 
indigenous resources an raw materials, we 
can-hot create i oie employment and we 
cannot encourage technical know-how in the 
countr . In respect of the small-scale industri.s 
sector, the Government of India have now 
liberalised their policy. Up o Rs. 1 crore any 
man can start an ndustry in the country 
without gram of any licence. That is the 
liberality which the Government has shown tc 
the public, so that more industries m; r come 
up in the small-scale sector. I do not know 
whether the • Ministry before announcing this 
policy, consisted their small-scale industries 
department and found out whether #it is 
possible to attract a number of peop! s to start 
small-scale industries in th country or are 
there any difficulties. ihcy have not thought of 
making any onsultation like that, but the 
policy l:is been announced. Is it beneficial t > 
'he small-scale industry? Up to Rs. 1 crore 
means big people who have go money, enter 
the field and start sn al!-scale industries. The 
people who 1 ave already started small-scale    
industiie.s    are    finding it very 

difficult to get raw materials and to sell their 
finished products. They are finding it very 
difficult and they are not being given adequate 
finances. In all these matters if the present 
policy of the Government is going to 
continue* I think it will be more detrimental 
to the small-scale industries sector. In this 
connection, I fequest that the banking 
department must also liberalise its policy and 
give adequate finance to start big and small 
industries in the backward areas. Further, I 
wish to say that there is shortage of fertiliser, 
shortage of scooters, shortage of cars and 
shortage of other consumer goods in the 
country. The people are facing difficulties in 
the country. In order to meet the demands of 
the public, I think the Government must start 
more industries in the public sector and to 
solve the growing unemployment problem 
too. Then only it will be possible to meet the 
requirements of the general public and the talk 
of socialism will become a reality. Food, 
clothing and consumer articles should be 
supplied at reasonable rates to have a decent 
living for the ordinary man, instead of going 
on changing the industrial policy to suit some 
big business Houses., ft is no use simply 
shouting slogans of socialism or announcing 
statements. The Government should come 
forward with real steps to solve the present 
crisis in the country and create more 
employment to the educated unemployed. The 
Government should produce more consumer 
articles to make the country self-sufficient in 
all respects and discourage dependence on 
foreign collaboration and technical know-how. 
With these few words, I will close my speech. 
I thank you. 

SHRI G. A. APPAN: Mr. Vice-Chairman, 
many of my hon. friends have said that the 
industrial policy should be changed. No doubt 
I agree with them. We should achieve more 
economy and efficiency in our public 
undertakings, about which a lot has been said 
by others and I entirely agree with them. No 
industrial undertaking under the Government 
can be a viable proposition. Unless an 
institution can support itself and make profit, 
it is better that we do not have such an 
institution for the prestige of solving the 
unemployment problem. I have a number of 
points to make, but for want of time and since 
the Minister wants to reply, whatever I want to 
say I may be able to tel} him personally. 
Things should be done in the interests of the 
nation, rather than 
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•core an advantage in publicity or utter 
lomerhing on the floor of the House for the 
sake of publicity. I only want to draw your 
attention to this. There are 241 Government 
undertakings, both of the Centre and the 
States, with a paid-up capital of Rs. 1,559.30 
crores.. Many of diem are making losses. 
According to the Reserve Bank of India's 
latest report, the profitability ratios of the 
giants are deplorable. In 1967-68 the ratio of 
gross profits to sales moved down from 
1.3 per cent to a mere 0.4 per cent. The 
ratio of non-giants also declined from 9.2 per 
cent to 6.4 per cent. Gross profits as a 
percentage of total capital employed receded 
in the case of the giants from 0.4 per cent to 
0.1 per cent and in the other case from 5.9 
per cent to 
4.3 per cent. My only request to the hon. 
Minister is that any company or industrial 
undertaking cannot go on making loss 
perpetually. He should con-•titute 
committees to go into them, not after two 
years, but every month, and •ee that 
production and efficiency improve in the 
larger interests of the country. With these 
words I would like to conclude.. I would be 
able to present my views to the Minister 
personally. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI FAKHRUDDIN ALI AHMED): Mr. 
Vice-Chairman, I have listened with great 
attention to the observations made by the 
hon. Members while discussing the policy 
and the working of my Ministry. I am indeed 
grateful to them for the many useful 
suggestions and observations they have 
made in the course of this discussion. 

SHRI BHUPESH GUPTA: What will be 
the fate of them? 

SHRI A. G. KULKARNI: You just wait. 

, SHRI FAKHRUDDIN ALI AHMED : In a 
debate of this nature which has covered a 
wide and extensive ground it is difficult to 
touch upon each and every point which has 
been made out in the course of the 
discussion, but I shall try to deal with some 
of the important matters which have been 
dealt with by •ome of the hon. Members. 

First of all I would like to take up •ie 
question of the decrease in the expansion or 
growth of industry in    our  > 

country. One of the hon. Members went to the 
extent of saying that while there has been an 
increase in industrial production up to the 
year 1964, there has been no increase since 
1966. May I submit that while it is true that 
the rate of growth in the early 1960's up to 
1965 was in the vicinity of 8 to 9 or even 10 
per cent. . . 

SHRI BHUPESH GUPTA: Never it was. 

SHRI FAKHRUDDIN ALI AHMED : In 
some of the years... 

SHRI BHUPESH GUPTA: The rate of 
growth in the industrial sector was fixed under 
the Third Plan at 11 per cent. As against that 
the rate of growth has never been more than 8 
per cent. In fact it is less. Today it is 6.5 per 
cent, and in the preceding year there was no 
rate of growth, there was really a decline.. If 
you look at it in the background of the Plan, 
you will find that the rate of industrial growth 
is far below the target of the Third Plan. This 
has to be accounted for by the Minister. 

SHRI FAKHRUDDIN ALI AHMED : I 
hope the hon. Member would give me time to 
deal with the subject in a manner in which I 
would like. I was dealing with this question 
that while in one particular year the increase 
had been 10 to 11 per cent, generally in the 
early 1960's the growlh was an average of 
about 8 per cent. Since 1966, actually for the 
years 1966 and 1967, there was no increase in 
production at all. But the production has again 
picked up since 1968. In 1968 it was about 6.2 
per cent. In 1969 it is 7.4 per cent and if we 
exclude the cotton textile industry, I make 
bold to say that the growth during the last year 
has been as much as 10 per cent. So, it is not 
correct to say that during the last two or three 
years there has been no increase in industrial 
production. I have occasion to quote figures in 
Lok Sabha the other day, and I would not like 
fo repeat and take the time of the House by 
quoting all those long figures, but I think the 
hOn. Members may have had occasion or the 
opportunity of looking at those figures which I 
cited there which will convince them that in 
many of the sectors, particularly in the 
engineering sec'or. there has been a 
considreable increase in production. Therefore, 
T submit that while I agree that there is a good 
deal of change in the industrial situation and 
in the   industrial   policy   when   my hon. 
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friend was the fillister and at the present time, 
at th sime time I must say, I do not wish tt put 
any blame on anyone but it may e due to 
optimistic reasons or due to reasons which at 
that time were consi ered more weighty, the 
investment in so ne sectors was so heavy that 
actually ths was one of the causes of recession 
in t le year 1966 and 1967, and that brough 
about imbalance in our industrial prodi :tion. 
Together with that the fall in i gr culural 
production of about 20 to 25 er cent and two 
successive droughts at d no investment in the 
public sector by Government in various 
activities, these ic ually were the reasons for 
recessi n in 1966 and 1967, from which we 
hive recovered in the year 1968 and 9n9. I 
personally feel that there is othing for us to be 
frightened that his increase in production will 
not bt maintained. In fact I am optimistic th 11 
he new policies which we have adopte will help 
a large number of entrepen uis to come on in 
the field and help i I in increasing production. 
But if w - lave to maintain the speed in the ind 
istrial production in our country, we mi) t 
depend on the public sector, and unkss and 
until there is growth and exp nsion of the 
public sector, unless and until the public sector 
goes in various other directions, direction of 
even co sumer goods. . . 

SHRI BHU1 ESH GUPTA: How 
many officers have you got in your Ministry 
who t > not believe in public sector at all? 
ITiis is very important.. I know there ar • 
officers in your Ministry who are int rest in 
sabotaging the public sector. VvTio does not 
know that your so-called Adviser, Mr. Ghosh 
is opposed to the policy of public sector, is 
against all pr 'gressive policies? These are to 
be stated because these are homi-3ies and we 
do lot want homilies. We had been seein : hat 
this Ministry is filled with office s—I am not 
saying that every officer is atl—some of whom 
are dead opposed t public sector and pro-
gress—oriented policies. I gave the example 
of the vvcalled Adviser, Mr. Ghosh. T^ere re 
others. Shall I name them? 

SHRI FAKHRUDDIN ALI AHMED : I 
wouk again request the hon. Member not tc 
intervene and interfere with what I h; ve to 
say because in a few minutes I ia,!e to go and I 
would seek your indi Ige-nce to let me say 
what I have i > say during the few minutes I 
have at my disposal.    What 

I was saying is this that one of the essential 
ingredients for increasing production in our 
country is that we must have faith in the public 
sector. We must allow the public sector to go 
in various other directions, in the direction 
both of consumer goods and intermediate 
goods, and also in directions where there is 
gap in production. Today the difficulty is that 
if we allow the public sector to come in in 
certain fields—take, for instance, the paper 
industry where the industry was delicensed, 
where the industry was free to make an invest-
ment and increase the production of paper, 
where the paper was also decontrolled, in spite 
of all these facilities there has been no 
increase so far as investment in paper industry 
is concerned with the result that I am 
frightened that in two or three years' time 
there may be a shortage of paper and we may 
be faced with great difficulty on account of 
that shortage. Therefore, where such gaps are 
visible, which are likely to happen in 
industries which are in the hands of the private 
sector, the public must come in to fill up those 
gaps in production; then only there can be an 
increased tempo so far as production is 
concerned. 

SHRI BHUPESH GUPTA : We agree with 
you in what you say. 

SHRI FAKHRUDDIN ALI AHMED : I 
would like to point out that I would not say 
that everything is in order so far as the 
functioning of the public sector is concerned. 
There are many defects which have to be 
overcome ; there are many difficulties which 
have to be overcome, 

SHRI BHUPESH GUPTA : But you 
should not defend a man like the Director of 
Telephones here, in a public sector 
undertaking, against whom lots of charges of 
corruption have been there. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Gupta, you should not get 
up every minute. 

SHRI BHUPESH GUPTA : The hon. 
Minister should give the number and names 
of those people, and we would like to know 
what action they have taken against them.. 
Otherwise, it would defeat the purpose of the 
debate. 

SHRI   FAKHRUDDIN    ALI    AH-1  
MED: I have to go. .. 
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r- SHRI BHUPESH GUPTA: I have also to 
go. Do not say what you said ten years ago. 
Say how you have organised your Ministry 
with people with a seise of respect for or faith 
in the public sector. My fear is this that you 
have around you all types of people, saboteurs 
of the public sector. 

SHRI FAKHRUDDIN ALI AHMED : My 
short reply is that the officers are to carry out 
the policy enunciated by the Government, and 
I have no reason to believe that any officer 
will have the courage to disobey the policy 
laid down by the Government, whether it is a 
socialistic policy or not. 

SHRI BHUPESH GUPTA: They make the 
notings for you—you are a busy politician—
and they mislead you and then you formulate 
the policy conditioned by their prejudice and 
biassed notings. Therefore, it is no use saying 
that. Everybody knows that theoretically the 
officers are to obey you. But the trouble is that 
some of the Ministers are too much 
preoccupied with various things and some of 
them eat out of the hand of the same officials 
who know how to sit on files, tamper even 
official reports and so on. Therefore, I say. 
Sir, these are to be explained. I say Mr. 
Fakhruddin Ali Ahmed, I am here only for 
that. The blessed ICS and the bi<j [AS people, 
where do they come from? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You have said enough. 

SHRI JOACHIM ALVA (Nominated) : 
We want to know whether the Government 
gave permission to Mr. Bhide to join the 
Voltas. 

SHRI BHUPESH GUPTA : Against how 
many people action has been taken. I know 
about some of the departments—from the 
way in which they are running, it is a waste of 
money ; they do not bring out anything, I say. 
Mr. Fakhruddin Ali Ahmed may be a good 
man. 

SHRI CHANDRA SHEKHAR: I am 
sorry to say that these aging Members are 
quite slow to understand that corruption is no 
disqualification in this Government. Why 
should they bother? 

SHRI BHUPESH GUPTA : I apolo-.gise. I 
forgot that corruption is no disqualification.    
Mr.    Chandra    Shekhar, 

corruption is not only no disqualification, it is 
a high qualification. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I request Members not to 
interrupt the Minister; let him finish his 
speech. 

SHRI FAKHRUDDIN ALI AHMED : I 
think the hon. Member has had his say. We 
are actually not discussing any officer and I 
again repeat that it is very unfair to make 
reference or to mention the names of officers 
who cannot defend themselves. 

SHRI BHUPESH GUPTA: On a point of 
order. My point of order is this. When I am 
giving names and mentioning officers, it is 
most unfortunate and it is highly improper for 
the hon. Minister to issue a sermon that I 
cannot name the officers? Why am I here? If 
you protect them, if you shield them, it is my 
public duty here to disclose the names in the 
interest of the nation and for their examination 
through the forum of Parliament. Who feeds 
the Birlas? And what do the Reports say, the 
Dutta Committee's Report, Dr. Hazari's Re-
port? Who fed the Birlas? Who issued 
licences and indulged in corruption? I hope 
the Minister will never utter such things. It is 
not for the Minister to tell me as to what I 
should utter here or not, We are not here for 
the pleasure of our Ministers, we are here to 
stand for what we consider to be in the public 
interest., And one thing is there. The wretched 
bureaucracy is a cesspool ot corruption, is a 
cesspool of bribery, is a cesspool of 
everything that is indecent—it is tide up 
intimately with big money. And unless there 
is disc merit between big money and your 
high officials, nothing you can do. I hope, let 
us have the privilege of taking the names at 
least. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Gupta, you forget that just 
as you feel it your duty to mention something, 
he feels it hi* duty to defend, if he thinks that 
something is right. 

SHRI BHUPESH GUPTA : I agree. But he 
should not say that it is unfair on my part to 
do so. I have been an experienced 
Parliamentarian here. It is not only fair on my 
part—he should welcome it—and it is my 
duty. Mr. Fakhruddin Ali Ahmed, I leave you 
at present. I have got another engagement, I 
have to go. Somebody is waiting for me. 
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THE VIC '.-CHAIRMAN (SHRI AKBAR 
ALI IRAN): Mr. Minister, I think you s1 ould 
not force him to remain.    Let   iim go. 

SHRI FAKHRUDDIN ALI AHMED : I 
am glad that my friend is willing to go. 

SHRI   BI IUPESH   GUPTA:   On a 
point of ore sr. Can he say that he is glad that 
a Member is willing to go? Would I be right if 
I say that I am glad that M Fakhruddin Ali 
Ahmed is willing to leave the Cabinet? I will 
not say. 

The only th ng is this. You better answer 
this \ :>int. Mr. Chandra Shekhar is sitting wit 
i a truck-load of files about your corrupiioi, 
not about you personally, but about your 
Ministry's corruption and sc on. 

SHRI    CHANDRA    SHEKHAR: I 
shall request Mr. Bhupesh Gupta not to 
mention Ch nc ra Shekhar. I am quite 
disillusioned with this Ministry, I am quite 
disillus oned with this Government also. I am 
keeping scrupulously quiet on every iss ;e. I 
do not want to waste my breath on these 
matters because during the last hiee years, I 
have come to realise that (orruption is no 
disqualification in this Government. And the 
more we pi ad against corruption and other 
rnalad; :s, the more the persons are benefited! ! 
o we keep quiet. At least we will be perving 
the country by our silence. Ar I Tiy experience 
about this Industrial levdopment Ministry is so 
shocking, larnaging—and—what to say—
agonisi lg that I prefer to keep silent rather 
than express my opinion about it. 

SHRI BH JPESH GUPTA: I am prepared 
to ag ee with him except that I do not wish to 
keep quiet. 

SHRI FAKHRUDDIN ALI AHMED : I ho 
-e that after all these observations, the ion. 
Members will allow me to make a few 
observations before I conclude. 

I was jus pointing out that it is true that 
there has been a change both in the industrial si 
uacion as well as in policy since the tin i my 
hon., friend was Minister in chart J of this 
Department. And if there was shekening of 
growth in industry, it v is not due to any lack 
of effort on th rart of those who were in 
charge of tr  Ministry—whether now or in he 
past— but due    to    reasons over 

which they had no control. I know -that my 
friend might have undertaken something, 
taken some action—being very optimistic that 
that was likely to yield fruit in the future. But 
that optimism was not realised and it created 
an idle capacity in a large number of areas 
and also it created an imbalance of invest-
ment, with the result that there was some 
impact so far as the recession was concerned. 

Then also there were two bad years of 
drought when the agricultural production went 
down by about 20 to 25 per cent. The 
investment in Governmental activities had to 
be slowed down. Take, for example, the 
machine tools. They were yielding profit and 
were showing increased production from year 
to yeaY. But in the year 1966-67 the increased 
production of machines were not sojd by them 
when they had a big stock with the result that 
production had to be slowed down. But in 
1968-69 the production has gone up because 
there is a demand for machine tools, and they 
have also gone in for diversification. The Watch 
Factory also is showing an increased 
production so far as watches are concerned. 
Similar is the case with other public sector 
undertakings also, I would not like to go into 
the. details of all of them. They have shown 
considerable improvement during the last ohe 
or two years. In fact, some of these public 
sector undertakings, according,to the project 
reports themselves, were nbt supposed to yield 
profits or retvtr-s till 1970-71. According to the 
project report, the Heavy Electricals, Bhopal, 
wa* not expected to go into full production 
and yield profit till 1972-73. These are facts 
which have to be taken into consideration. 
Then we have to consider the utility of these 
public sector undertakings, not only from the 
point of view whether they are yielding profit 
or nbt but also whether they have brought 
about import substitution in our country. \n& I 
maintain that on account Of these public sector 
undertakings, a good deal of things, a good 
deal of material capital equipment which we 
were importing and we would have imported, 
today is being manufactured in our country.. 
That docs not mean that we should be 
complacent about these matters. There is scope 
for a good deal of improvement in all the 
public undertakings, and we shall do our best 
to see how that improvement can be made so 
that the public sector undertakings may serve 
the purpose for which they have been set up in 
our country. 



[Shri Fakhruddin Ali Ahmed] 
The other point which has been raised here 

is about the licensing policy which has been 
recently enunciated by the Government. I 
would like to submit that this licensing policy 
has been announced after taking into 
consideration the recommendation made by 
the Dutt Com-mi tee. After taking into 
consideration all these various reports and 
recommendations, the Government have 
announced the licensing policy, and I submit 
that in announcing this licensing policy, to a 
great extent we have accepted the 
recommendations made by the Dutt 
Committee. 

Now, some of the hon'ble Members feel 
that the exemption of licensing up to Rs. One 
crore will bring about existence of further 
monopolies in our country. On the one hand 
we want freedom for the purpose of 
establishing industries in "our country at least 
so far as the small and the medium sector en-
terprises are concerned so that they may not 
have to bother with the question of filling an 
application to the Government and losing time 
about which Mr. Manubhai Shah mentioned a 
good deal. Now they can straightway establish 
an industry provided the investment is of Rs. 
One crore, provided they do not require 10 per 
cent, or more than Rs. 10 lakhs for foreign 
exchange for capital equipment. These are the 
conditions under which they can establish an 
industry where the investment or the ex-
pansion is up to Rs. One crore. 

SHRI PREM MANOHAR: Will it not 
retard the small-scale industry? 

SHRI FAKHRUDDIN ALI AHMED : It 
will not retard the small-scale industry but it 
will help it Here this exemption does not 
apply to larger houses, as has been defined by 
the Dutt Committee. Those people will have 
to apply to the Government for licences if 
they want to establish industries in any 
particular area. 

We also have a policy of removing regional 
imbalances. If in a particular area we do not 
find any entrepreneur of medium size who is 
prepared to establish an industry in a 
particular State which is backward from the 
point of view of industrial production, and if a 
hi™ house comes and says that they are prepared 
to go to that particular area and esablish an 
industry, there is no reason why they should 
not be allowed to do so. 

SHRI KRISHAN KANT : Why does the 
Government itself not go to the States? 

SHRI FAKHRUDDIN ALI AHMED : 
There is no reason why he should not be 
allowed to do so if we have in view the 
question of removing regional imbalances in 
our country. 

My friend raised the question why should 
the Government, should not go? The 
Government would certainly like to go in 
those areas, but where they are restricted on 
account of resources limitations or other 
limitations, on account of financial limitation, 
then generally it is much better that some one 
who it prepared to do it should^be allowed in-
stead of not doing anything in that particular 
region at all. 

My friend has raised the question that by 
giving this exemption for investment up to Rs. 
One crore, the small-scale sector will be 
affected. My submission is that the small-scale 
sector will not be affected for his reason. 
Eeven when the exemption limit was Rs. 25 
lakhs, those who were exempted from 
licensing could go into the small sector at that 
time. But under the new policy, the indusries 
have been reserved under statute for the small-
scale sector. 

SHRI A. G. KULKARNI: At that time 
there was a banned list. 

SHRI FAKHRUDDIN ALI AHMED : At 
that time even, those people who were 
exempted from licence up to Rs. 25 lakhs 
could go in for the small-scale industries. But 
now those people who have been exempted 
from taking licence of up to Rs. One crore, 
will not be allowed to go in for industries 
which are reserved for the small-scale sector 
because they have been reserved under the 
statute. Not only that, there is the question of 
banned list. It was prepared for two 
considerations, one, that certain items which 
were reserved for the small-scale sector were 
banned so that there may not be over-
production in the country. For that purpose 
they were banned. But now we are giving 
statutory protection so far as the small-scale 
industry is concerned. Therefore, there is no 
question of banning those items. 

On the one hand, we say that people up to 
Rs.. One crore will be exempted from taking a 
licence, on the other, they were maintaining a 
banned list for items other than those which 
have been re- 

247         D'svoron on working      [ RAJYA SABHA ] Development, Internal 248 
of Ministry of Industrial Trade and Company Affairs 



249       ReDi cu.tsion on working                [29 APRIL 1970] Development, Internal- 250 
 

of Minh ry of Industrial 
 Trade aud Company Affairs. 

«erved for the small-scale industries. That will 
be vey inconsistent with the policy of 
welcoming new medium entrepreneurs to (one 
forward and take up production. 
Not only this   we have also the idea of joint 
sector.    We have also the idea of a core sect( r 
of heavy investment. Another idea is wherever 
it is possible for the Govern aent, particularly 
in in-"iuslrics which   re   strategic    industries 
which are vital industries, which are of vital 
interest to I he country, they will go in for 
public ur iertakings, but where it is not possible   
01 us to provide funds or to gnd funds for 
taking up those activities under p blic 
undertakings, what h the harm in allowing the 
big industrial houses to gc in for the develop-
ment provided   hey are also controlled by the 
other prt visions under the Monopolies Act ? 
To< ay they are not allowed to do    anythLn    
which    will    result in monopolies.    T ley 
will have    freedom subject to the i istrictions 
which will be placed on then  b/ the 
Monopolies and Restrictive Trai e Practices 
Act    which we have ahead   passed.   
Therefore, all these things ha e to be taken in 
by itself but together with other    policies, with 
other enat tments, which the Gov-ment have 
plac( d before this House, and for which the   
ipproval of the    House has    been    tak -n.    
and   which will be followed so th t while  the  
growth on the  one  hand   s maintained,   the    
imbalance is not created, the monopolies are 
not allowe 1   o be created in    the country.   
That will be the policy of the Government, a id 
on the basis of that policy,  which   wj   wish to 
pursue, we will go in for increased industrial 
production in our country. 

SHRI A. G KULKARNI: What about raw 
ma eral? 

SHRI MAP WIR TYAGI: What about 
protectir * he shareholders of the Indian Iron wl 
o have been deprived of 8,80.000 shart n the 
Indian Iron by the Directors? feu had 
promised a year ago to look ii to it and take 
suitable *teps. Nothin has been done. Under 
what influence you have not done it? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KH \N>: Please note down your points. 

SHRI FAKHRUDDIN ALI AHMED : I 
kne v what the hon'ble Mr. Tyagi is referring 
to. He is referring to the Dalhou< e Trust of the 
Indian Iron thares.    We 1 now about that. 

SHRI MAHAVIR TYAGI: Shri Ajit 
Prasad Jain and Shri T. N. Singh wrote a 
letter to you and you replied to it eight 
months ago. Nothing has been done. 

SHRI FAKHRUDDIN ALI AHMED : 
Now this matter will take a long time and I 
would not like to take the time of the House . 
. . 

SHRI A. G. KULKARNI: Please say 
something on the raw materials and the 
statutory protection for small-scale sector. 

SHRl FAKHRUDDIN ALI AH-MED: So 
far as raw material is concerned, I am just 
trying to find out the material here... 

SHRI A. G. KULKARNI: Do not go to 
other rubbish. 

SHRI FAKHRUDDIN ALI AHMED : No, 
this is not rubbish. So far as raw material is 
concerned, the main difficulty in granting raw 
material licences to the small-scale sector is 
the lack of information on the production and 
import requirements of small units. A sub-
committee has now been appointed consisting 
of representatives of the Development 
Commissioner, Small-Scale Industries and the 
State Directors of Industries to make an 
industry-wise study of the requirments so that 
the problem can be solved. Meanwhile, the 
following improvements have been brought 
about: The maximum entitlement of all the 
new units has been increased from Rs. 50,000 
to Rs. 75,000, an increase of 50 per cent. Old 
units can take advantage of the revised units 
wherever applicable. Additional steel imports 
have been authorised up to Rs. 10 crores for 
the use of small industries. The STC has been 
authorised to import Rs. 2i crore worth 
chemical items which are in short supply to 
meet the requirements of small-scale units over 
and above their normal import requirements... 

SHRI A. G. KULKARNI: Sir, on a point of 
order.. I know the Minister is in a great hurry 
to go. My point of order is that I do not want 
all these figures because I know all these 
things myself. I always study these things. My 
difficulty is different. My submission to the 
House is that the gross contribution by the 
corporate sector ran to Rs. 1300 crores while 
ours is about Rs. 1100 crores. We are giving a 
great many employment opportunities in the 
small-scale sector. {Interruptions) 



 
 [Shri A. G. Kulkarni] 

The policy matter that I want the Minister to 
state is that everybody in ihis country, whe'her 
a small entrepreneur or a big entrepreneur, 
will be treated according to his capacity. Sir, if 
you go to a villager in a remote corner and ask 
him to give you some statistics about his food 
requirements, ,how can that poor fellow tell 
you anything? {Interruptions) I want recogni-
tion to the small-scale sector. It must get its 
due share in the country. 

SHRI FAKHRUDDIN ALI AHMED : It 
has to be recognised and I agree with the 
honourable Member that so far as the small-
scale sector is .concerned, it suffers from two 
difficulties: one is the credit facilities and the 
other is the shortage of raw materials. So far 
as credit facilities are concerned, we have 
gone a great way in helping the small-scale 
sector to overcome this difficulty on account 
of credit in which it has been failing for a long 
time. .. 

SHRI PREM MANOHAR: It is on paper. 

SHRI FAKHRUDDIN ALI AHMED : It is 
not on paper. The honourable Member should 
realise that. So far as the question of 
unemployment is concerned, we are aware that 
there is considerable unemployment among 
the educated people, particularly among 
engineers and diploma-holders, .and the 
Government has adopted a policy that 
wherever an engineer wants ;to purchase a 
machine on hire-purchase system, he will not 
have to deposit any amount or give any 
security, and he can get a machine up to the 
value of Rs. 2 lakhs for the purpose of starting 
an industry. Similarly other facilities have 
also' been provided for the purpose of. making 
arrangements for his Working capital from 
the. .. 

SHRI PREM MANOHAR: Please ensure 
that no sureties will be required. 

SHRI FAKHRUDDIN ALI AHMED : The 
machine itself will be the security. 

SHRT PREM MANOHAR : But surety is 
not security..   Every man in- 

sists on bringing two sureties of an equivalent 
amount; it may be Rs. 10,000, it may be Rs. 2 
lakhs. Please clarify  this   point. 

SHRI FAKHRUDDIN ALI AHMED : It 
may be possible that they require you to give 
20 per cent deposit. But to the extent. .. 

SHRI PREM MANOHAR: They want 
sureties. Why do you avoid that question. 
They want sureties of an equivalent amount. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): He is saying that the security 
that was wanted is not required. Surety is 
required. There is a  difference. 

SHRI FAKHRUDDIN ALI AHMED : 
Now, so far as the question of the raw 
material is concerned, apart from what I have 
stated, I am also thinking whether it is possible 
for the Government to have a bank where we 
can import and obtain all the raw maierial 
required for the purpose of small-scale 
industries and then distribute it through the 
State Directorates to all the small-scale 
industrial units. But my submission is that 
today the difficulty is we have not got the 
actual figures of production of the small-scale 
industries and that is where the difficulty 
arises. We are also taking steps to see that 
figures are collected on the production of every 
small-scale industry so that it may be possible 
for us to make an assessment of its require-
ments, both of imported raw material and of 
the raw material which is available within the 
country. And I can say this much that today 
35 per cent of the production of the Indian 
industry is from the small-scale sector. And if 
that production has been possible, I do not 
know wherefrom they got the raw material 
and other material in order to bring about... 

SHRI PREM MANOHAR: From the big 
industry and in the* blackmajr-ket. 

SHRI A. G. KULKARNI: We are 
purchasing it in the blackmarket, from the big 
industrialists.. That is how we are getting it. 

SHRI FAKHRUDDIN ALI AHMED : If 
there is any loophole, that loophole has to be 
plugged. 
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SHRI    M.    Iv .    DHARIA: If the 
honourable  Mini let  is  in a  hurry,  I may    
appeal to    the    House that we should hear his 
leply tomorrow. There are  some  basic  ooints 
so far as  this Ministry is conci rned.    I was 
recently invited by the j roer-loom weavers of 
Surat.    There ar    about 40,000 power-looms 
in  Sural.    1   heard  their story. There  are  
only   12   manufacturers    in this country  for 
nylon yarn.    And if this Government cannot 
take that much nylon yarn and i   it fails in 
distributing it to the power-lcjm weavers, what 
must be the fate of ethers? I think there is 
something    basi ally    wrong.     I  can 
appreciate   the   iifliculty of the    honourable  
Minister      And  if he is   in  a hurry, certainly 
me can meet tomorrow. We  should get detailed 
replies    from him.    There ar    some very 
important points which    i in not  be    hushed  
up. Some basic poi: ts have been mentioned   
by   honourable  Members   and    we would   
like   to   lave   replies   in   detail. Therefore,   if  
tl i   honourable   Minister is in a hurry, le  us 
try to sit tomorrow, but  let  us   not  hush   up  
the    matter. There are so m my queries. 

! SHRI A. G KULKARNI: I support Mr. 
Dhari.i. The point is under Section 18(g) tie 
Government has got all rights to cc ltrol the 
production of indigenous raw materials. As 
Mr. Dharia has rigr ly stated, it is the duty of 
the Ministn cf Industrial Development to do 
all these things. I wanted to know what he 
Minister was doing about it. 

.   SHRI M. M   DHARIA: Let us sit 
tomorrow. W- must get all the details. I also 
want to put some questions which the 
honourable Minister will have to re ily. If he 
is in a hurry ,now, we must get an 
opportunity to-- morrow. 

THE VTCE-< H AIRMAN (SHRI AK- 
,BAR ALI KH. N): There was a debate 
and Members who wanted to speak 
"have spoken, and now the Minister is 
t answering the lebate. If any clarifica 
tions are there... 
 

SHRI  M.   U.  DHARIA:    It    was 
stated by the lonourable Minister that 35 per 
cent of the production has come from the sm 
ill-scale units, and the Minister also said that 
he was lacking in information as to from 
where these imall-scale units had secured the 
raw material. I my tell him that most of ., 
these  small-sc le   units   are purchasing 

the raw material—the nylon yarn or some 
other artificial yarn—in the blackmarket, 
from big dealers and they are having all 
possible protection from the Government 
officers. And now the honourable Minister is 
not having that much information and if he 
wants that way to persuade this House, he 
will not be able to succeed. So let us sit to-
morrow and let us get all the information. 

SHRI PREM MANOHAR: Tomorrow the 
Minister must give replies to all the basic 
points. Then only this debate will be 
purposeful; otherwise, it will be fruitless. 

SHRI FAKHRUDDIN ALI AHMED : 
There is no question of it. Whatever 
information I have at my disposal, I will 
certainly place it before the House. 
Honourable Members were very impatient. I 
was just posing a question: While the small-
scale units complained of shortage of raw 
materials, there was 35 per cent of produc-
tion from the small-scale sector. When they 
were complaining of shortage of raw 
materials, how is it that they could give so 
much production unless there was some 
loophole? If there is any loophole, it has to 
be plugged. In fact, I was going to say that I 
had a talk with some of these small-scale 
units and they told me that they were able to 
get the raw material in the blackmarket. But 
when I asked them to give me the names 
from whom they purchased the raw material 
so that I may take action, they were not pre-
pared  to  give   me  those  names. 

SHRI PREM MANOHAR: This is your 
job to find out. You should find out   those  
names  yourself. 

SHRI FAKHRUDDIN ALI AHMED : If 
there is blackmarketing and if someone 
knows of blackmarketing and he is not 
prepared to give the name of the person who 
is doing it, it is very difficult. 

SHRI M. M. DHARIA : Again so many 
points of dispute are being missed by the 
Minister. If the Minister is prepared to give a 
guarantee to the small-scale manufacturers 
that they will get the quota, I shall produce 
the list within eight days. Let the Minister 
give a guarantee. 

SHRI FAKHRUDDIN ALI AHMED : I 
give a guarantee. 
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SHRI M. M.. DHARIA: I shall see ' that it 
is produced. 

SHRI FAKHRUDDIN ALI AHMED : I 
accept this challenge. If the names are given 
to me and they are found to be correct... 

SHRI M. M. DHARIA: No. They are the 
manufacturers and they are the users. When 
they are producing something, they are the 
producers. You must give a guartntee that 
they will get their quota: otherwise, this sort 
of guarantee will not help. I do not want this 
condition. 

SHRI FAKHRUDDIN ALI AHMED : It 
will be our effort to say that whatever is 
required by the small scale industry is 
provided to them as early as possible but what 
I say is this. 

SHRI A. G. KULKARNI: I am raising a 
basic issue. If the Minister assures me that 
commensurate with the production in the 
small sector, he is going to allocate 
indigenous production of raw material as the 
imported material and using Sec. 18(b) to 
control the big business in the country like 
nylon manufacturers, I agree. Let him agree 
on the principle and we are prepared to agree. 

SHRI FAKHRUDDIN ALI AHMED : I 
would again repeat that on the one hand there 
is difficulty that we do not know the actual 
figures of production and we are taking steps 
to see that the actual figures of production... 

SHRI A. G. KULKARNI: Where from you 
got the figure of 35%? 

THE VICBGHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Kulkarni, sit down. You 
have said what you wanted to say. You hear. 
If you are not satisfied, you can put farther 
questions for clarification or some other thing 
according to the rules. 

SHRI FAKHRUDDIN ALI AHMED : So 
far as yarn for the industry is concerned, I am 
sorry that I am not dealing with that 
production. That is dealt with by the Foreign 
Trade Ministry. 

SHRI M. M. DHARIA: It is a small 
industry. 

SHRI FAKHRUDDIN ALI AHMED : It is 
not a small industry and 

it does not come under small-scale industry. It 
comes under the Foreign* Trade. A complaint 
was made that foreign exchange allocation for 
the small scale sector is inadequate. That is a 
complaint which I have from the small-scale 
sector itself and we shall see to what extent we 
can improve the supply of foreign exchange, 
allocation so far as the small-scale industries 
are concerned. 

Some complaint was made that there is 
delay so far as licensing is conwn-ed and that 
files are being delayed. I can assure the 
Member that no file is being held up. It may be 
that limes in the case of some licence, there 
has been some delay but for that the 
Committee itself is not responsible because I 
have looked into the figures myself and found 
that where all the information is made 
available to the Committee, generally the 
licence is disposed of within 3 months but 
where the policy has not been decided or 
where information by the application has not 
been given then there is some delay. 
Sometimes though an application for licence is 
filed, they are written that they should supply 
all the other information but they take a long 
time in replying to the Government's letter and 
sometimes that is the cause for delay and for 
that the Licensing Committee is not 
responsible. During the last two months they 
have speeded op the disposal of the licences. 
Mr. Shah raised the question that because of 
the decrease in the number of licences, there is 
less industrial production. May I point out that 
upto 1964 there were no exemptions? 
Exemption up to Rs. 20 lakhs was introduced 
since 1964. Then a large number of industries 
were delicensed. For that reason the number of 
licences required is now much less and now, 
when we have adopted a new policy, that is, 
no licence will be required up to one crore, the 
number of licences are bound to go down and 
that itself will not be an indication that there 
has been fall in industrial production. These 
are the few important points which I thought 
required replying and I hope the Members will 
be satisfied with what I hav* said. 

SHRI KRISHAN KANT: I put two 
questions. First I asked why no notification 
about the Monopolies Commission is issued. 
When is it likely to be issued? Secondly Mr. 
Sarkar has resigned from the    CSIR    
Committee 
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and others, s he continuing with the Birla 
Enquiry Commission and when is it starting 
to function? 

SHRI FAKHRUDDIN ALI AHMED : So f 
r as the notification is concerned, a: the 
Member is aware, under the A t some rules 
have to be framed and tl ey are_ being framed. 
We have consult' d the' people concerned and 
I hope 1 y next month we shall be able to 
anno nee the Commission. So far as the i 
;signation of Mr. Sarkar is concerned I heard 
that he had sent 

a letter to the Prime Minister and thft Prime 
Minister has sent him a reply. That is the only 
thing I know. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The House stands adjourned till 
11 A.M. tomorrow. 

The House then adjourned at 
fifty-nine minutes past six of the 
clock till eleven of the clock on 
Thursday, (ho 30th April, 1970. 
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